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LEGISLATIVE ASSEMBLY.
, Friday, 10th March, 1933.

The Assembly met in the Assemlbly Chamber of the Council House
at Eleven of the Clock, Mr. Deputy Fresident (Mr. R. K. Shanmulkham
Chetty) in the Chair. "

STATEMENT OF BUSINESS.

The Honourable Sir Brojendra Mitter (Leader of the House):
Mr. Deputy President, with your permission, 1 wish to make the usual
forecast of Government business for next week. On Monday, motions
will be made for the election of Members to the Standing Finance Com-
mittee and the Public Accounts Committee. On Tuesday, as Honourable
Members already know, the election of the President will be held. During
the week Government will introduce the following Bills:

(1) A Bill to amend the Cotton Textile Industry (Protection) Act,
1980. This Bill will extend the operation of the Act for a
period of seven months.

-"(2) A Bill to supplement the Indian Tariff (Ottawa Trade Agree-
ment) Amendment Act, 1932. The purpose of this Bill is
merely to remove certain discrepancies and anomalies in
the Act which have appeared ns a result of experience and
further examination.

(8) A Bill to supplement the provisions of the Bengal Public Secu-
rity Act, 1932, the Bihar and Orissa Public Safety Act, 1938,
the Bombay Special (Emergency) Powers Act, 1982, the
United Provinces Special Powers Act, 1982, and the Punjab
Criminal Law (Amendment) Act, 1982, for certain purposes.
This Bill will be on the lines of the Bengal Criminal Law
Amendment (Supplementary) Act, 1932,

_The chief legislative business of the week will be the Finance Bill.
The Honourasble the Finance Member will move on Monday that the Bill
be taken into consideration; and as many days as may be necessary will be
devoted to its consideration. If there should be time, the Indian Medical
Council Bill will be set down for further consideration, and Government
will move for the consideration of the Report of the Select Committee on
the Workmen’s Compensation (Amendment) Bill.

THE GEI\‘TERAL BUDGET—LIST OF DEMANDS—contd.

SecoND STAGE—Ccontd.
Demanp No. 18—SarLr.
Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The House
will now resume consideration of the second stage of the General Budget.

The motion before the House is:

“That a sum not exceeding Rs. 7T2,03.000 be granted to the Goveruor General in
Council to defrav the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Salt’.”

i ( 1883 ) A



1864 LEGISLATIVE ABSEMBLY. [10ra Maron 1988.

Undesirability of the Continuance of the Salt Taz.

Mr, M. Maswodd Ahmad (Patni and Chota Nagpur cum Orisea:
Muhammadan) : Sir, I move the motion which is in my name, that is: '

““That the demand under the head ‘Salt’ be reduced by Rs. 100."

I will discuss in this connection the sult policy of the Government ot
India, i.e., the taxation on salt. In this conmnection, Sir, I will inform
-the House that at present there are two forms of taxes on salt. One is
under the Finance Act, that is, the excise duty and the other is under &
‘separate Act cailed the Additional lmport Duty Act. On the present occa-
sion, I want to draw the attention, of the Treasury Benches to the second
item, because the first question we can discuss on the Finance Bill. So, I do
not take that aspect today. 1 want to suggest to the Treasury Benches
that this tax practically affects Bihar, Bengal and Assam mostly, and
so these three provinces are mostly concermed with this taxation on
salt. If you will see the history of this A, you will find that the
history of the matter begins with the recommendation of the Indian
Taxation Enquiry Commitee (1924-1925), which, in paragraph 179 of their
report, recorded certain opinions of the lines un which an enquiry might
be made with a view to removing the handicaps on the Indian manufac-
ture of salt in the matter of supply of salt to Bengal. The Committee also
recorded its opinion that it was d‘;simble that India should be made self-
supporting in the matter of salt supply if this could be secured by the
granting of a strictly temporary advantage to the local manufacturer and
considered that this aspect of the question should be enquired into by the
‘Tariff Board. Then, Government, before sending this matter to the
Tariff Board, desired to have the opinion of the Central Board of Revenue,
but the Central Board of Revenue concluded that there was no prima
facie case for such reference . . . . . ‘

The Homourable Sir George Schaster (Finance Member): Mr. Deputy
President, as the time of the House is limited for discussing grants, I
would like to remind the Honourable Member and the House that the
matter with which the Honourable Member is dealing is bound to come
up for discussion in this House in connection with any action which may
be proposed as regards additional salt duty. 1 may inform the House
that the Committee of this Assembly, which is considering what waetion
to recommend to the Assembly in regard to this matter has not yet
made its final report; but in any case, if the duty is to be continued, it is
bound to come before the House, because the present Act expires on the
81st March, 1988. 1 would suggest, therefore, that a more suitable ocea-
sion for considering this matter will be available to this House.

Mr. M, Maswood Ahmad: In this connection I want to draw your
attention, Mr. Deputy President, that we want that this Bill should not
come before the Assembly at all. I want to suggest that Government
should not bring that Act to continwe the additional salt duty and that
this is the proper time for placing the arguments before them, so that
they may not bring that Bill at all and the Committee of the House
also may know the opinion of the Members cf this side of the House
and the opinion of the Local Governments in order that they may decide
that there is absolutely no case for continuing that Aet. For that reason,
I sumbit, that you will permit me to place my remarks.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): Of course the
Chair cannot prevent the Honourable Memher from raising a discussion
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on the desirability of continuing the additionul duty or tax if he desires
to do so on this particular motion. But, in view of what the Honour-
able the Finance Member has stated, the Chair would make a suggestion
to the Honourable Member and the House. The time of the House is
very valuable, and, especially as the result of experience, it has been found
that very few of the numerous demands are really discussed in the
House. The Act imposing the additional salt duty will come up definitely
for consideration before the termination of this Session in Delhi, because
the present Act continues only up to the 31st March, 1983. When the
Government bring proposals to continue the operation of that Act, it
will then be the proper time for the House 10 discuss whether it will be
desirable to do so. In view of this, the Chair would suggest to the Hon-
ourable Member whether he would not really be utilising his own time

and the time of the House more valuably if he were to pass on to the
other motions.

Mr. M, Maswood Ahmad: Mr., Deputy President, I accept your sug-
?estoion and bow to your desire, but I will take the time of the House cnly
or five minutes more. I only suggest what we want, and if the Honour-
able Member says that they are not willing to bring that Act, then the
matter will die out. I only want to say that we do not want the con-
tinuance of the Additional Import Duty Act. It affects very much my
province. Already injustices have several times been done to Bihar.
The Bihar Government is opposed to this Act. The Bengal and Assam
Governments are opposed to this Act. All ¢he Governments are opposed
to this Act, and the Bihar Government has sent a deputation to the
Government of India, and the whole of mv constitueney shares the view
of the Bihar Government in this matter thmt this taxation affects Bihar
very much and the effect of this Act is that the price of salt has gone
very high; and though a portion of that tax poes to the Bihar Govern-
ment, it does not help the consumers at all. The consumers pay very
much on account of this additional import duty to the Aden millowners
and T would suggest that the matter should not be brought before this
House later and that either the Act should be repealed or that it should
not be further extended.

With these remarks, and, in view of what my Honourable friend, Sir
George Schuster, has said, and, as desired by you, I ask the leave of
the House to withdraw the motion.

The mation was, by leave of the Assembly, withdrawn.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. T2,03,000 be granted to the Governor Geueral in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Salt’.”

The motion was adopted.

DeMaxd No. 19—Opiom,
Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is: .

“That n sum not exceeding Rs. 55.87.000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of Opiam’.

The motion was adopted.

A2
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Deuanp No. 19A—Excisk.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 4,68,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Excise’.”

The motion was adopted.

DeMAND No. 20—STaMPS.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 16,43,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1934, in respect of ‘Stamps’.’”’

The motion was adopted.

Deuaxp No. 21—FonresT.

Mr, Deputy President (Mr. R. K. Shaumukham Chetty): The question
is:

“That a sam not exceeding Re. 5,11,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Forest'.”

The motion was adopted.

DeMAND No, 22—IRRIGATION (INOLUDING WORKING EXPENSES), NAVIGATION,
EMBANEMENT AND DRAINAGE WORKS. '

Mr, Deputy President (Mr, R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Ra. 3,24000 be granted to the Governor General in
Conncil to defray the charges which will come in course of payment during the vear

ending the 31st day of March, 1934, in respect of ‘Irrigation (including Working
Expenses), Navigation, Embankment and Drainage Works'." :

The motion wae adopted.

DeMaND No. 23—INDiaN PosTs AND TELEGRAPHS DEPARTMENT (INCLUDING
Working ExPENSES),

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The motion
before the House is:

*“That a sum not exceeding Rs. 10,44,09,000 be granted to the Governor General in
Council to defrav the charges which will come in course of pavment during the year
ending the 31st dav of March, 1834, in respect of ‘Indian Posts and Telegraphs Depart-

ment (including Working Expenses)’.
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Position of the Posts and Tclegraphs Department in Bengal and
Assam (ircle.

Mr. Muhammad Anwar-ul-Azim. (Chittagong Division: Mubammadan
Rural): Sir, I beg to move:

“That the demand under the head ‘Indian Posts and Telegraphs Department (includ-
ing Working Expenses)’ be reduced by Rs. 100.”

- It is not my purpose in any way to bring in ccntroversial matters at
this belated hour of the budget discussion, but I should like to point out
one or two salient facts which have been agitating the minds of my
constituency, especially the people of Eastern Bengal. The constituency
which I have the honour to represent comprises g fairly large area, abouf
800 square miles, if not more. We have some big islands also within
that area, vis., Hatiya, Sundip, Kutubdiya and Mascal.

. I really do not know what guides the policy of Government in this
Department at Calcutta in the matter of bringing them in close touch
with the remotest parts wherefrom they get lots of revenue. The people
in my part of the country go to almost all parts of the world, not excluding
America even. They sometimes go to Arabia, Persia, China and Japsn;
and people and colonists living in those parts have family connections
with this part of the Presidency and they have money orders remittances,
telegrams and letters written home quite often; and if Government were
in a position to tell the House, I am quite certain—I have got some
information at my disposal—they would have surely known that the
amount of communications I have referred to above is quite a large one.
But the very hard part of the whole thing is this: if the postal authoritics
scan the location of post and telegraph offices in “various parts of the
country wherefrom these people go, tlhey must have found that in one
spot there are quite & number and in other parts there are none. Some-
times it is stated by the Department tbat perhaps it would not be a
paying concern to put these offices in some of the islands of the Bay of
Bengal. But my suggestion to them would be whether the people
inhabiting those islands are not paying Government in various ways:,
are they not paying money order fees and are they not paying to the
Government in a bundred and one ways? If they are making a contri-
bution to the general revenue in thuse channels, my submission is that
they ought to have facilities in return. Secondly, on a perusal of the
postal map of my district, you will find that in a place called Hathazari,
12 miles from the town of Chittagong, you will find about 50 to 60 tele-
graph offices, whereas if you go souta, even five miles, you will not find
cne telegraph office within a radius of ten square miles. What is this
due to? The Department, it seems, in the past had no time to luck
to any thing else, except squeezing the public in the shape of dear post-
cards and postage stamps. They never stir out of their den, and
I am of opinion that the inspecting officers have been caring more
for their travelling allowance than any thing else. As a matter
of fact, if Government in this Department were alive to their
duties and responsibilities to the people inhabiting that part.
they would have made an effort to redress their grievances. But,
a5 it is, even now it is not too late to raend matfers and come to the
rescue of the people. A perusal of the map of that district will show that
to the south and south eastern parts there are long ranges of hills, and
Qquite a number of people live there. I do not kmow if the Chittagong
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troubles are over, but if in those parts the poor people are looted, Govern-
ment will not know what is really happening there. In that view of the
matter, I think it is to the interest of Government themselves that post
and telegraph offices should be properlv established at convenient centriis
in that area and in the Islands I have mentioned above.

Secondly, I think I may also be permitted to say in this connection,
though I have stated it in a general way, the position of the Department
in Bengal and Assam Circle in some other aspects also. If one happens

go towards the southern side of Assam, I mean the southern extremity,
of Assam frontier, the position of the post offices there is really miserable,—
ane will not find a post office even withm a radius of 100 miles. Of course,
Government know their business best, but I think the people inhabiting
that part have clamoured so often to redress their grievances to have
more post offices, but so far Government have not paid any heed to them,
I, therefore, think, Sir, that Government will be well advised in their

own interest to have more post and telegraph offices established to the
southern and eastern side of Assam.

About the general review of the liepurtment as a whole in the Bengal
and Assam Circle, I have not much to sey except perhaps that, in the
headquarter offices and in the town sub-offices, at Calcutts, there is &
great psucity of Muslims. I had the privilege of interpellating here with
regard to the position of Mussalmans in. that particular office and jn the
office of the Post Master and Post Master General at Caloutta and also
in the other offices under the same roof, and the reply has been far from
satisfactory. I do not like to say more beyond the fact that the repre.
sentation of Muslims in the Bengal aud Assam Cirele should be increased,
and in that oonnection I may suggesv that Government will do well to
adopt the policy that has been followed by the Government of Bengal,
because it will not be poseible even with the help of an aeroplane to engraf$
people from Peshawar or Lahore to man the offices in Calentta. _Therefore,
1 suggest that the Government of India should adopt the policy whsh
the Government of Bengal have followed in the matter of recruitment
of the Muesalmans, who are more than 56 per cent. of the whole popula-
tion. Muslims do not want favours, Lut mere justice.

in friends of mine in Calcutta and Dacca told me that if Gov-
emgeeﬁt‘,l?zof:ilg g:vise a scheme so as to separate the postal side from
the telegraph side, so far as the Assom and Bengal Circle was concerned,
it will be an ideal proposition even from o commercial standpoint. I do
not know if that question is being coneidered by Government, but 1 think
that is & matter worth looking into, because it seems to me that t]?io
telegraph side everywhere in the Bengul and Assam Circle is overmanned,
end I do not think it will tell on efficiency, if a certain amount of staff
is reduced from those who are over represented.

In this connection I think I might be permitted to refer to another
matter, because I shall be saved from moving some othm: cuts standing
in my name. The postal association, with wifich T am intimately con-
nected, both here and in Calcutta, have written to the authorities suggesting
that it would be desirable to spread the postal services in the wvillages
also in order to give facilities to the people, end it seems to me that the
department have been indifferent to this matter. If anybody oures to
go into the villages, he will find that a post office is in charge of a man
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who is generally paid Rs. five or Rs. six with a full fledged peon who is
allowed to get Rs. 20 to Rs. 80. So the result is, expenses do not pay,
and a post office cannot prosper in a village; and thus people cannot
benefit in the least. My suggesticn, therefore, is this, that some
method should be devised by which the lower paid staff of some kind
could be sent over to the viflages to help the departmental agents, snd
this agency will then bécome more popular and stayable.

There are one or two other matters which have been brought to the
notice of the agsociation with which we are connected. One is the position
of the staff officers of these departments.  Before the Retrenchment
Committee reported on the working of this Department, the Supermten.
donts of Post Offices were first class officers. I think they are not
comsidered 80 now. Now, a Superintendent of Post Offices has an area
to supervise almost equal to the area wbich is generally under a Coma
missioner of a Division, and, therefore, if these Superintendents are
degraded in the matter of their travelling and other allowances, I do not
know with what eye the public will loock upon the Department as a whole.
My submission in that connection is thut the Department should devise
some means to raise the status of their own officers. The Department ia
one of the most important in the civil sdministration of India. They have
worked well in the past, and they should not go down in public estimation
under any ocircumstances.  With these few remarks, I commend my,
motion for the consideration of the louse.

He.td. Deapyly President (Mr. R. K. Shanmukham Chetty): Cut motion
movea :

“‘That the demand under the head ‘Indian Posts and Telegraphs Department
(including Working Expenses)’ be reduced by Re. 100.”

8ir Thomas Ryan (Director General of Posts and Telegraphs): Sir, I
regret very much that 1 was absent from the House when the Honourable
Member opened his remarks, but I do not think that I have missed very,
much of what he said. 1 think he opened his remarks with a.genera_l
complaint that the Posts and Telegraphs Department is not serving the
Bengal province sufficiently, and that it has not extended its open_ations
and its post offices throughout the Circle so as to give the public the
service which they reasonably expect.

I think it is within the recollection of Members of this House that for
several years past, it has been the avowed policy of the Government to
extend the postal operations in the rural aress, and from time to time ip
recent years statistics have been placed before this House, and they have
also been included in the annual reports, showing the very l.ar.'ge number
of new offices opened experimentally or as permanent additions to the
postal system throughout the country. I bave not got ab the moment
available separate statistics of this action relating to Bengal, but 1 am
sure that the Bengal and Assam Circle shared fully in those measures.
Unforbunately in the past couple of years, owing to financial difficulties, it
has undoubtedly been necessary to slow down in that direction, although
even now our efforts are nobt ocompletely stopped. I can assure the
Honourable Member that, in view of what.he h'as said, I .sha,l.l make a
special examination of the present position in this respect in the Bengal
Circle, and that where oconsistently with the financial position of the De-

partment we can see reasonable opportunities of extending our operations

and having more offices we shall endeavour to do so. but I cannot pro-
niige that gthere will be a very great advance in the immediate future im
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view of the existing unsatisfactory condition of the Department as a wholg,
T]nere 18, however, one method which I think the Honourable Member has
hinted at—I am not quite sure that I caught all he said on the point—by
which perhaps we may be able to make some advance to meet him. 1t has
long been the policy of the Department where a small office would not pay
for itself, if manned by Government servants paid on the regular gcale, to
employ what are called extra departmental agents, local school masters or
other people who, for a small allowance, are willing to do a certain amount
of postal work. In that way we have a great many branch post offices
which are run very cheaply. Similar arrangements have also been in
force, but not very extensively, for improving the delivery arrangements in
various parts of the country without incurring heavy expense and people
have been employed in certain cases on small allowances, not as regular
full-fledged Government servants . . . .

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): What will
happen ‘at the time of the General Election when lots of pamphlets will
have to be distributed to the electors during the elections to the Provincial
Councils and the Legislative Asgsembly?

An Honourable Member Is the Honourable Member singing or speak-
ing?

Sir Thomas Ryan: It is our policy and we have decided to extend further
this system of increasing the delivery facilities and, I am sure, that the
pamphlets which my Honourable friend, Mr. Kabeer ud-Din Ahmed, is
thinking of will be dealt with satisfactorily. We will certainly endeavour to
increase, as far as our financial position allows our doing so, by the adop-
tion of this particuarly economical method, the delivery facilities and the
facilitics for collecting letters in the rural areas. As regards the telegraph
system, it is not quite so easy to increase facilities without incurring
additional expense as it generally means putting up lines and employing
relatively high paid staff, for you cannot expect untrained people to work
telegraph instruments. We will see how far we can go. We have
every desire to give the service the country demands, consistently with our
financial limitations.

I think the Honourable Member then turned to the question of inade-
quate employment of Muslims in offices in the Bengal Circle. I did not
catch precisely what he said, but I think that was the gist of his remarks.
As to that the figures relating to various offices, which have frequently been
given in replies to questions asked in the Assembly, show I think that
the existing representation of the minority communities in general and of
the Muslim community in particular is generally somewhat on the low side.
But, as has also been explained in reply to some Honourable Members’
questions, this is the result of recruitment carried on over a great many past
years, and it is only in recent years that Government have been acting on
8 definite rule as regards the recruitment of minorjty communities. Suffi-
cient time has not yet passed for those recruitment regulations to have
produced their full effect. It is bound to be gradual, but I can assure the
Honourable Member and the House that every effort is being made, and
has been made in recent years, to ensure the most scrupulous observance
of the Government orders regarding the recruitment of minority communi-
ties. I am aware from the large number of questions asked on this subject
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with reference to particular cadres or offices that my Honourable friends of
the Muslim community are somewhat sceptical on this point. I think it
possible in a very large department like the Posts and Telegraphs where
reliance has to be placed on a very large number of people that there is
room for occasional failure to carry oup the Government’s instructions,
although I am quite sure that such failures are by no means widespread.
But anyhow to make it absolutely certain that there is no failure in this
respect I have recently arranged for the annual supply by every Head of
Circle of a detailed statement showing for every individual cadre for which
direct recruitment is made the precise manner in which every vacancy is
filled. With those statements before me it will be possible to detect any
failure in carrying out the orders of the Government of India on this
subject. Honourable Members can, therefore, rest assured that, whatever
may be said of the present position which is the result of past recruit-
ment, the orders which Government have issued on the subject, or any
revised orders which they may issue from time to time, cannot possibly be
overlooked or ignored by any recruiting officer under my control. It would
be outside my province to say anything about changes in the recruitment
orders which the Government may be considering. The Honourable Mem-
ber knows that the matter is at present engaging the attention of the
Government, but whatever the Government orders may be, they will un-
doubtedly be carried out by my staff.

1 did not entirely understand the object with which my Honourable
friend suggested that the postal and telegraph sides of the Department
should be separated. In the whole of India there are at present only 100
telegraph offices which are confined exclusively to telegraph work.
They are the principal telegraph offices in the main centres. For the great
bulk of our telegraph work we have to rely upon the post offices, a very
large number of which are, what are called, combined post and tglegraph
offices. It would be quite impracticable and extremely uneconomical to
make an actual separation of the staff who can do and are doing postal and
telegraph work. I think possibly my Honourable friend’s remarks have
been inspired by some misconception as to the actual division of the re-
oeipts of the postal and telegraph sides. In the general debate on the
Budget, Mr. Lahiri Chaudhury referred to the division of the postal and
telegraph receipts as being made on an arbitrary basis. If that is what
the Honourable Member has in mind, 1 can assure him that the impression
is entirely mistaken. Postal and telegraph receipts for the most part are
separately accounted under the heads to which they relate. It is, how-
ever, true that a large volume of the inland telegraph business 18 paid for
by postage stamps the sale proceeds of which are in the first instance
compiled to a single head. But the question of working out the sha}l;e
which should go to the telegraph side and the share which should go to the
postal side has engaged our most careful attention, and we have nowd 13
operation a system of working out the division which was recommende
for our adoption by a post and telegraph expert who visited Itltldm so:nrg
years ago from the British Post Office and with whom these matters w

very fully discussed. I hope I am not wearying the House, but I might

explain hriefly that the volume of business is so large that it is imprac-

ticable without excessive expense to keep a separate ‘account of every item
of business done, but for t-wr',o typieal fortnightly periods of eiilh y:::i,g :ilgg
actual telegraph business is recorded in full detail and {’roryca1 the ts atistios
80 arrived at the average value of a telegram is deduced, t;n a e fgr
value of a telegram is applied to the total number of telegrams p 1
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by stamps in a year, the total inland telegraph share of the stamps receipts
is worked out in this way. I have been examining, in consultation with
my Financial Adviser, the statistics so arrived at, over a series of years,
and they show a very reasonable degree of consistency from which, 1 think,
I may fairly infer that the results arrived at are quite reliable. I may
say that the whole matter was investigated by a very experienced officer
of the Finance Department, Mr. A. C. Badenoch, a few years ago. He
was then Accountant General, Railways, and after examining the system
in detail, he recorded the opinion that it produces as satisfactory a division
of postal and telegraph receipts as can ressonably be hoped for.

I think also the Honourable Member suggested that the Teclegraph
Branch is over-manned. I am not sure whether I heard him correctly.
If that is the case, I may say that it is a fact that telegraph business
and revenuc have been declining in recent years and it is also the case
that the reduction of the staff did not keep pace for some time with that
reduction. That was due to a great many reasons, the principal one of
which was the fact that we are here dealing with a highly trained technical
staff and it was not thought desirable to reduce the staff immediately as
we entertained hopes that the traffic would recover. Towards the end of
last year, however, when it became apparent that the fall was continuing
and that we had no very strong grounds for expecting that there would
be an early recovery, I placed the whole position before the Government
of India who agreed that we could no longer hold our hand and that we
must carry out as extensive, ruthless if you like, retrenchment in respect
of the telegraph staff as we were already doing in the case of the postal
staff.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): On a point of order. I understand Mr. Anwar-ul-Azim's motion
18 to discuss the position of the department in Benga] and Assam Circle,
but the Director General of Posts and Telegraphs is now dealing with the
big issue about the postal accounts and telegraph accounts. I have a
motion No. 97 dealing with that question. I should like to know whether
I shall be precluded from moving my motion if incidentally the Director
General deals with this question. Mr. Anwar-ul-Azim moved his motion
only with reference to the Bengal and Assam Circle and incidentally he
might have referred to this apportionment of accounts.

Mr. Deputy President (Mr. R. K. Bhanmukham Chetty): The fact that
the Director General pleases to give a wider answer to a particular Member
will not preclude another Honourable Member from moving his motion.

8ir Thomas Ryan: It is difficult for me not to make my answer rather
wide. while dealing with such a matter, because the question raised by
this motion, though it refers to the Bengal and Assam Circle, has really
a general application. However, I shall say no more on this point at the
moment in view of the probability that I shall have an opporjunity of
speaking further on it when replying to my friend, Mr. Mitra,

The Honourable Member, towards the end of his remarks, reverted to
the question of extending the Postal and Telegraph service in Bengal and
‘Assam. I can assure him that we are anxious to extend the service in
Bengal and Assam, as elsewhere, to the utmost extent consistent with the
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present position and prospects of the Posts and Telegraphs Department. I
will undertake to examine the particular case of Bengzlpand Ael;om and the
particular difficulties to which he has drawn attention, and, though I do
hot admit that the Circle has not received its fair share of our attention
in the past, I can certainly assure him that it will receive at least as fair
@ share in the future as other Circles. I doubt if there are amy other
observations made by the Honourable Member to which it is neeessary for
me to make a special reference now.

Mr, Muhammad Anwar-ul-Asim: I have listened with very great
interest to the remarke of the Director General. T do not think I need
say anything more. Our business is to csll the attention of the Depart-
ment to the various points which call for attention and, in view of the
assurances that the matters will be looked into, 1 beg leave to withdraw
my motion, and I will not press this to a division.

The motion was, by leave of the Assembly, withdrawn.

Mr. dev President (Mr. R. K. Shanmukham Chetty): Cut motion
No. 88, by Mr. Thampan. In spite of the repeated rulings given in the
‘past by the Chair about the nature of these cut motions, it appears that
the Honourable Member seeks to reduce this demand to rupee one. That
cut motion is entirely out of order and, if the Honourable Member would
say that he gave it under a misapprehension, the Chair would be pre-
pared to allow him to correct it.

Grant of Special Allowance to the Poatal Suberdinates employed in the
Wynad-Malabar.

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan:
Rural): I went thet the amount be reduced, only by Rupee 1, and nof

to Rupee 1. That was my intention.
Sir, I move:

“That the demand under the head ‘Indian Posts and Telegraphs Department
(including Working Expenses)’ be reduced by Rupee 1.”

Wynad is a highly malarial and unhealthy hilly tract. Cost of things
are nearly double their price in the plains on account of the heavy con-
veyance charges uphill. Good water cannot be had everywhere @d.
therefore, special water carriers have to be engaged. Mosquito nets, warm
clothing, healthy quarters and diet are indlspensaple. to protect oniself_
fagainst malaria and pneumonia. The ordinery pay 18 insufficient for these
purposes and so the Local Government are granting a special allowm
%o their employees. They have got their own scale of allowance W. h
is Rs, 50 for Police Inspectors, Tahsildars and P. W. D. Su;;erlx‘nsont :.n
Ms. 40 for Sub-Inspectors of Police, Sub-Registrars 'nnd clerks ge
Rs. 80 and sbove. The special allowance for subordinates is gracus

B i of Rs. 40. The Postal
and ranges from half the salary to & maximum o tke and absolutely

Department grants Rs. 10 to sub-postmasters an ' e
notri:ing to pgztman and runners, ete., who ha;‘o} to agol'ﬂ?; du(t)::
practically in the open exposed to the full brunt of Wyna ctlln - o
must see the Wynads to have an idea of the horrors which the po ld’
Impenetrable forests, with wi

m runners have to face. - .
-.m?s,:;ﬁ?fe:scﬁnfs tigers, bears and elephants, jmpassable hill ravines and
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mountain streams with swamps full of malarial mosquitoes everywhere
interpose between the different plantations through which they have to
go daily in the discharge of their duties. While these poor men are
-denied any allowance, the Department has been paying the telegraph
dinemen 50 per cent. of his pay as allowance which is more than what &
sub-postmaster drawing Rs. 185 gets. In addition, he is paid Rs. 2 as
house-rent allowance. '

In the Wynad no houses are availsble as the plantations- consist
‘entirely of coolies who have their own: cooly lines constructed by their
employers. Thus the low-paid men, not being provided with quarters, are
forced to live in thatched huts with walls of flattened bamboos. My
Honourable friend, Sir Frank Noyce, who has served in Malabar for a
dong time, knows the Wynad very well and I need not labour this point.
Sir, as a result of the agitation carried on for the past several years, the
Government, it would seem, allotted in 1927 or 1928 a sum of about
‘Rs. 66,000 for the grant of such allowances to tha officials who serve in
unhealthy tracte in the Madras Presidency. Out of this allotment, though
the employees of the Telegraph Department including linemen are paid 50
per cent. of their pay as allowance besides house-rent, nothing is paid to
similar officials, such as postmen, mail peons, packers, etc., of the Postal
Department, though the former and the latter are under the same Depart-
‘mental head. There is an honest belief among postal workers that the
major income is earned by them and the deficit in the working of the
Department is due to extravagance on the telegraph side; and as such,
the partiality stown fowards the latter maturally fill them with griet and
despair. Sir, I may point out as a concrete instance that the telegraph
fineman in the Wynad whose pay is8 Rs. 18 to Rs. 88 (just like that of a
postman) is granted 50 per cent. of his pay as special allowance besides
Rs. 2 house-rent, while a postman in the same locality, who works side
by side with the lineman, gets absolutely nothing except his pay. Is that
mot, I ask, very hard? Similar partiality towards the telegraph side and
the step-motherly attitude towards the postal side will be evident from
the way in which the recommendations of the Postal Retrenchment Com-
mittee have been carried out. 8ir, it is not my purpose today to criticise
the anomalous and invidious distinction that exists between the Postal and
the Telegraph Departments in respect of the services under them. This
grievance should be redressed. I shall conclude by saying that it is not
@ piece of generosity or charity that is demanded to be shown to the poor
and low paid subordinates of the Postal Department in the Wynad, but
it is a matter of imperative necessity for sheer existence there and my
object is to impress upon the Department the fact that in the interest of
efficient work and service it is highly necessary that some thing shoul®
be done to this class of men. I have seen the place myself and know
the difficulties and it is my belief that it is long overdue. I hope my
appeal will not be in vain. I commend this motion for the acceptance of
the House. i

lerd. Deputy President (Mr. R. K. Shanmukham Chetty): Cut motion
wmoved :

“That the demand under the head ‘Indian Posts and Tele Department
fincluding Working Expenses)’ be reduced by Rupee 1.” graphe
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8ir Thomas Ryan: 8ir, some few years ago, the question of the principle
on which local and compensatory allowances should be given to members
of the Postal and Telegraph staff employed in unhealthy or very expensive-
places was gone into at some length, and the Government of India adopted
as & general rule the principle that we should be guided, as nearly as
circumstances may admit, by the practice of the Local Governments in
respect of their servants in the same localities. The Posts and Telegraphs
Department then undertook a review of the actual scale of existing allow-
ances given in various places to its staff with a view to rcvising them,—
increasing them in some cases or reducing them in others—in accordance:
with the policy, just mentioned, of Lringing them as nearly as possible on
to the level of the Local Government’s servants. This process wag carried
out in the first instance in respect of Burma and, in the second place,
in respect of 8ind and Baluchistan, where it has been extended, I think,
to all the places in which the Local Governnients give allowances. We-
would have continued this process in other parts of Indin—which is a very
large matter as a great many places are involved—were it not for the
same reascn that I have already mentioned, namely, financial difficulty,
because tl is would generally involve considerable increases of expenditure.
We did, however, treat speciallp one or two special cases on the frontier.
The case of the Wynads has been represented very forcibly by the Honour-
able Member, and not long ago he wrote persanally to me on the subject,
snd I also have been in correspondence on this subject with the Posb
Master General, Madras,—who, I may say, is inclined to favour the
adoption of the same ocourse as the Honourable Member recommends.
Well, at first we felt that although the case might be a good one on its:
intrinsic mer‘ts, it would involve us in considerable dificulty to extend to
this particular case this special treatment that is recommended, as it
would open the door naturally to similar demands in respect of s great
many other places in respect of all of which we might be equally sympathe-
tic, but in which we could not meet the extra cost.

Mr. K P Thmpm May I know what amount of expenditure would.
be involved in order to pay these allowances?

Sir Thomas Rysn: I am just coming to this point. I have been in
correspondence vnv'i’t.h the Post] Master General on the subject s:nd there-
are indications that if we were to adopt the Local Government’s system
and apply it as closely as practicable to our people, the result might lie
that we would have to reduce the allowance granted to some of our people
and would have to increase the allowances to others or to give allc;)wano?s
in the case of some men who do not get them ab all. I have t}e;ezl }fn
consultation with the financial authorities ?.nd. they have ag't:ed t&? n;é
on & detailed examination of the matter, 1t 18 found thels& 1(;1,1.: tc&' ol nef
expenditure is not large, they will agree to e.xtend 11}11e Wan w;s' v
ment’s system to the postal and tele_graph ofﬁglalq at he y z' bee’n hat !
to say, if it is found, on a more detailed examination t nnh l[sf oen ) wit};
that it ig not going to cost & large sum of moqe.y, we Bb :0 ]ut: promise,
the Honourable Member’s wishes. I cfmnot ilr)l\e Imhall e P owet to-
because T do not know what the cost Wll_l be; U;T sha ble friond. M.
fall in with the recommendation made bv my Honourable '

°

Thampan, if the ‘fnanoial effect of the measure 18 not great.
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Mr. K. P. Thampan: Sir, 1 wn very glad to hear that the teovernment
ate satisfied with the merits and have also realized the importance of this
matter, and in view of the sympathetio assurance given by my Honourable
friend, Sir Thomas Ryan, there ig no need to press my motion. I beg
Jeave of the House, therefore, to withdraw it.

The motion was, by leave of the Assembly, withdrawn.

Mr. M. Maswood Ahmad: Sir, as the Government are going to make
an’ announcement shortly regarding definite percentage for Muslim repre-
sentation in the gervices, I do not wamt to move smendment No. 87* which

stands in my name.

Policy of the Indian Posts and Telegraphs Department.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madsa Rural): Sir, T beg to move:

the demand under the head ‘Indian Posts and Telegraphs Dcpnrtmont
(mcludmg Working Expenses)’ be reduced by Rs. 100."

Sir, it is my painful duty today to rise to discuss the retrenchment
policy of the Government first of all. Bir, during our debates in the year
1981 this policy of the Government with regard to retrenchment was
frequently debated in this House and at very great length. Our objection
then was and even today is that the Depnrtment is still very topheavy, and
what we have been eondemning is that there is & great concentration of the

retrenchment process in the lower ranks while leaving the appointments in
12N the higher ranks absolutely and entirely untouched. That pohcv
©ON- did not produce any salutary effect on the angle of vision of
QGovernment as I find from the resulte of the so-called economy campaign
pursued in the Posts and Telegraptis Department.

According to Sir Thomas Ryan's reply to Mr. 8. C. Mitra’s unstarred
question No. 280, the total number of posts of officers ranks including
Superintendents and gazetted postmasters before initiation of the retreneh-
ment measures was 574 and the total pay and allowances they carried was
approximately Rs. 48,232,000 a year. Out of this number 63 posts have
been abolished up to date effecting a saving of about Rs. 5,48,000. From
his reply to Mr. Mitra’s unstarred question No. 281, however, it appears
that 83 sut of a total of 85 such appointments abolished were all in the
Buperintendent’s cadre and the saving effected therefrom is Rs. 1,89,878.
‘The number of higher appointments brought under reduction above the
‘Bupermtendont’s cadre appears to be quite a few, vis., the posts of one
Deputy Director-General, one Controller of Telegraph Tmfﬁc, one Deputy
Chief Engineer and one Deputy Post Master (eneral, Telegraph Traffic.
“The posts of Assistant Directors-General have been abolished, but resurrect-
ed in the shape of Assistant Deputy Directors-General. T proper efforts
had been made. it would have been ensilv nossible to effect. considerable
economy by doing awav with a number of other such higcher appointments
specially in the rank of Deputy Post Masters-General on the postal side

¢ That the demand under the head ‘Indian Posts and Telamnbc Department.
(mclnd)mw Working. Expenses)’ .be reduced by Rs. 100 (Paucity of Muslims in the
service).”’
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'whose number is plethoric. On a comparison of the Budget figures with
those for the year 1931-82, I find that expenditure hag been curtailed to
& certain extent under all heads with the exception of the Telegraph
Engineering where the expenditure, instead of any decrease, has increased.
This shows, 8ir, that there has been absolutely no retrenchment in this
branch. While amalgamating the Post Office with the Telegraphs, the
Government gave the people to understand that the chief object of the
amelgamation was to effect economy of expenditure in the Telegraph
Branch. In uctual effect, however, we find that the expenditure, specially
in the Twlegraph Engineering Branch, has gone on increasing since amal-
-gamation, due to the increase in the number of Engineering offices year
_after year. It is a melancholy fact that even in these days of financial
erisis Goverument have not made any efforts to curtail extravagance in
this branch and have not touched a single higher appointment there.
While, however, the Government have thus left these fruitful sources of
economy almost untouched, they have allowed the retrenchment of 6,157
lower rank appomtments, viz., 3,280 time-scale clerical appointments and
2,868 postmen’s asppointments in the Post Office and R. M. 8. It is
high time that Government should now direct their retrenchment measures
to gazetted appointments beth in the Post Office and Telegraphs, and I
suggest that 25 per cent. of such appointments should, without delay, be
brought under reduction. '

Sir, there has been a long-standing complaint which has been repeatedly
voiced by non-official Members in the Assembly that Government have
treated the Telegraph Branch as their favourites. From the results of
‘the so-called economy campaign in these two branches, it appears to me
that the complaint is not altogether unjustified. The Posts and Telegraphs
Retrenchment Advisory Sub-Committez appointed by Government them-
selves under the Cheirmanship of my Honourable friend, 8ir Cowasji
Jehangir, found after a careful inquiry that altogether 228 appointments
of telegraphists were in excess of requirements and recom-
mended that immediate  steps  shouid  be  taken for
absorbing. this  surplus. They similarly  recommended 140
appointments of Telegraph Masters for abolition or absorption. But .the
mumber abolished up to October, 1932, was only 184 telegraphists’ appoint-
ments and only 48 Telegraph Masters’ appointments. ~ While, however,
Government have given only partial effect to the definite and well-considered
recommendaticns of the Committee in respect of the surplus and super-
fluous appointments in the Telegraph Branch, they have brought under
reduction up to 8ist August, 1982, 137 selection grade appointments in
the Post Office and R. M. 8. although the Retrenchment Committee did
not recommend a single appointment in these cadres to be retrenched. The
percentage of selection grade supervisory appointments in the Post Office,
1 am told, is barely six in the Post Office and still less in the R. M. 8.
From the reply given by Sir Thomas Ryan to Mr. 8. C. Mitra’s unstarred
questions No. 232 and No. 233, it appears that before initiation of the
“retrenchment measures the number of Telegraph Masters appointments
was 326 and that of Deputy Superintendents, Telegraph Traffic, was 51 a8
against a fotal of 2,880 telegraphists’ appointments. Out of these numbgrs
only 48 Telegraph Masters’ appointments and only one Deputy Superin-

y ’ 3 hists’ appointments have been
tendent’s appointment and 184 telegrap ppol £ Tel b
brought under reduction. The total number of. appointments of Te 98?‘;;
Mnsters. nnd Deputy Superintendents, taken together, which are e
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-gelection gradc appointments in the Telegraph Traffic Branch, therefore,
i8 at present 328 as against 2,646 telegraphists’ appointments. These
figures work out to over 12.4 selection grade appointments in the Telegraph
Traffic Branch. These figures sufficiently explain why the Posts and Tele-
graphs Retrenchment Sub-Committee did not think it advisable at all to
reduce the number of selection grade posts in the Post Office and R. M. 8.
a8 the number is admittedly very limited and incapable of further curtail-
ment without causing serious deterioration of efficiency, while they made
definite recommendations for reduction in the plethoric number of such
appointments in the Telegraph Traffic Branch. Considering the tremendous
amount of monetary transaction done in the Post Office, the huge amounts
of cash which the subordinate staff in the Post Office and R. M. 8. have
to handle every day, it is' desirable from the public point of view that
there should be a larger percentage of selection grade supervisory appoint-
ments thers sc that the right type of men with requisite experience
merit should constantly supervise and scrutinise the work of the subordin-
ate staff to prevent any fraud or loss. The public cannot, therefore, view
this drastic retrenchment in these appointments either with equanimity
or approval. It will certainly be known to Honourable Members that a
great amount of confidence is placed in these subordinate post office people;
they have cash to hondle and sometimes costly jewellery in their custody
and their claims to higher appointments should be favourably considered
by Government. But this drastic retrenctment will certainly disturb the
faith of the public in the seourity of their money and properties in the
custody of the Post Office and affect the regularity and clockwise punctuality
of the service.

One fails to understand how the number of Telegraph Masters and
Deputy Superintendent’s appointments swelled up to such a high figure.
Their number is capable of drastic curtailment considering the mechanical
nature of the work comparatively free from monetary responsibilities done
in the Telegraph Traffic Branch. The retrenchment policy of Government
in the Posts and Telegraphs Department, therefore, is not only unintelli-
gible in t!e extreme, but is also contrary to public opinion. It surely
savours of unjustifiable differential treatment. Gdvernment appear to
justify the retrenchment of a large number of operative posts in the Post
Office and R. M. 8. on the plea of fall of traffic. If there has been a
fall of postal traffic, there has surely been a fall likewise in telegraph
traffic. It is, therefore, incomprehensible why no attempts are being made
to retrench the staff of telegraphists on this same principle.

Tt appears from Sir Thomas Ryan’s reply to Mr. 8. C. Mitra’s unstarred
question No. 288 that within a short time 286 departmental sub-offices
and 890 departmental branch offices have been converted into extra
departmental offices and have been placed under the charge of part time
and cheaply paid employees called extra-departmental-agents. T under-
stand that the services of postal servants who were retired due to old
age are being utilised for this purpose. This is neither just to these old
and spent up men nor to the public whom they are expected to serve.
The conversion of departmental offices into extra-departmental ones is
being effected without any fixed criterion and merely to effect economy.
This is rather strange and the public have strong reasons to condemn this
indiscriminate process of retrenchment as it means curtailment of postal
facilities hitherto enjoyed by the localities servéd by these offices. The
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Telegraph Retrenchment Committee under the Chairmenship of Mr.
(now Bir) T. Ryan had strongly recommended that quite a large number
of Departmental Telegraph Offices could easily be converted into combined
offices, as a measure of economy, without causing any deterioration of
efficiency or inconvenience to the public and it is difficult to comprehend
why this fruitful measure of economy is not being pushed through, especially
in view of the present financial crisis.

Sir, then I come to the case of the poor Inspectors of Post Offices and
the R. M. 8. and Superintendents and Head Clerks. As to these two
appointments, i.c., Inspectors of Post Offices and Head Clerks of Superin-
tendents of Post Offices, every one knows that they are the pick and
pivot of efficiency of the whole services. Every one of us knows what
sorvices these lower staff of the Post Offices render to the public. These
Inspectors and Head Clerks have also to pass a departmental examination,
which, in many respects, I am told, is even stiffer than the examination
prescribed for Superintendents. Now, the multifarious duties and re-
sponsibilities which these people have to perform are most onerous, and
the Inspectors of Post Offices and R. M. B, are vested with even no powers
ap all. They are required to be thoroughly acquainted with the rules,
with the character and abilities of their subordinates so as to be able
to efficiently supervise their work and keep them under control. They
have also to tour all round the year even during the monsoons, during
which period, I am sure, other officers of other departments have mot
to do that duty of travelling and touring. Coansidering this difficulty and
oonsidering their pay and emoluments, it is very strange that their claims
are not so very much recognised and they are not considered fit enough
to be given good emoluments or good allowances. They are practically
in charge of the Division at least for six months when the Superintendent
is on tour. It is only with a view to removing their long standing grievances
and disabilities that T am asking the Department today to improve their con-
ditions and to look to their grievances. Thuir grievances are, as I have
numbered them, four: the first is about thcir retrenchment in number,
the second, they have no good concessions in travelling allowance, thirdly,
the delegation of powers to Superintendents to impose on them all
penalties except only dismissal and removal from service, and the fourth,
the curtailment of their right of appeal in respect of these penalties. except
only to the head of the Circle. This has added to a great extent insult to
njury. .

Sir, I remember that, in reply to an interpellation put in the Council
of State by the Honourable Mr. G. 8. Khaparde, the Government were
pleased to state that there was a rule that an Inspector’s sub-division
should not ordinarily consist of more than 40 offices. Due to the remark-
@ble increase in the number of post offices since the rule was framed,
this became a dead letter and it will hardly be an exaggeration to say
that on an average the Inspector’s sub-divisions generally comprise more
than 70 offices. From all this it will appear that the Inspectors and
Head Clerks of Superintendents are very much at a loss in the performance
of their duties. They find it very difficult to pgrform. their duties and
they are also handicapped by different kinds of difficulties.

Again, Sir, on account of devolution of duties and enlargment of powers
of Inspectors of Post Offices, as a result gf Booth Committee’s recorn.
mendations, their correspondence nnd‘ clerical work has ewormousiy in-
creased. The Inspector has to deal with about 9,000 references per year,



1880 LEGISLATIVE ASSEMBLY. [10rE MarcH 1983.

[Mr, Muhammad Azhar Ali.]

i.e., about 80 references per day. In addition, he has to attend to tele-
grams received and despatched, prepare indents in duplicate, issue about
80 leave and appointment orders in & month, prepare combined maps,
beat-maps and route lists and village sorting lists of all sub and branch
offices, to examine B. O. abstracts and half yearly village returns, main-
tain register of complaints, punishment register, to deal with about 60
complainte in a year, and to prepare notices of hours of business. He
has to issue reminders to sub and branch postmasters, maintain circular
files and paste correction slips to Posts and Telegraphs Manuals and other
books of reference. He has to translate all English references from the
Superintendent and other offices to Branch Postmasters into vernacular
and references from Branch Postmasters to the Superintendent into
English. He has also to carry on correspondence for getting the letter-
boxes in his sub-division painted and prepares travelling allowance bills
for menials and his sub-divisions, to count forms and prepare schedules
end other weekly, monthly, annual and special statements which are
nunerous. He has also to enter all references in the correspondence
register and prepare cover for them. All this he has to do himself without
any clerical assistance in addition to his touring and inspection work. I
has, therefore, become almost impossible for him to do it satisfactorily.
The various duties of these people, which I have laid before you, are
themselves a proof to show that it is impossible for a literate man or for
w very very intelligent man even to perform. I think it is & very hard
case for all these poor people and I trust that the Department will look
to these inconveniences, these difficult duties that the man has to per-
form, whica are very colossal, very difficult and sc various that it would
be absolutely impossible for even an officer, who gete Rs. 4,000 or Re. 3,000,
to work as these poor people have to work.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
eble Member’s time is up.

Mr, Muhammad Ashar All: 1 have done. There is only one point I
wish to refer to and it is this: these Imspectors of Post Offices, in con-
sideration of the special hardship which I have just related, used to enjoy
special concessions as second class officers, irrespective of their pay, for
the purposes of travelling allowance. Under the decision of the Govern-
ment this long-enjoyed concession too has been recently withdrawn and
this has caused not only great discomfort and inconvenience to the Inspec-
tors, but also loss of efficiency. 8ir, I move.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Cut motion
moved : .

“That the demand under the head ‘Indian Posts and Telegraphs Department
(including Working Expenses)’ he reduced by Rs. 100."

Mr, 8. 0. Mitra: Sir, the President of the All-India Postal Union has,
in his very elaborate and able speech, put before the House the grievances
of the postal officials. In his speech he has dealt mainly with the
retrenchment question; and. as I gave notice of a similar question, T
shall not feel any necessity to move that. We congratulate the Postal
Department for all ite efforts in accepting almost all the important
recommendations of the Postal Retrenchmen{ %cmmittee . . . .
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Mr. D. K. Lahiri Obaudhury (Bengal: Landholders): Except the
recommendations of the Telegraph Fmngineering Department.

Mr. 8. 0. Mitra: My friend reminds me about the
S8ir Thomas Pyan: Which recommendation?

Mr. 8. 0. Mitra: Mr, Lshin Chaudhury will substantiate that.
(Laughter.) We on this side of the House feel that the post office shouid
be recognised more as a public utility department and should be judged
mainly from that standard alone. Had it been a purely commerciul
department, I think the postal authcrities would, for the purpose of
economy, retrench or withdraw some of thLeir branches in the outlying
parts of the British Empire, say, some of their branches on the Tibet
Lorder or the Afghan border or some remote places where, I understand,
they are not at all paying, but are really maintained for political purposes.
1 wish that the Postal Department ghould claim all that expenditure
they incur, apart from the little income they derive, from the Political
or other Departments of the Governmeni of India. I know it is usually
urged, when these questions are raised, that it is a mere transfer of
accounts from one branch of the Government of India to another. But I
think that is wholly illogical, because it is also demanded at the same
moment that the post office should show 1o deficit and that their commer.
oially kept accounts should show a halanced budget. In this connection,
really there is a misapprehension—it n.ay be—or it may be a well grounded
apprehension in the public mind thag the postal sids of the Indian Postal
Department is always paying; it has no deficit of its own; and the point
of view from which we urge this matter is with no grudge against tle
Telegraph Department. As a public vtility department, that side also
can claim compensation from the public revenue; but on the ground that
the postal side is not paying its way, therc is always pressure for further
retrenchment and the postal rates are not diminished.

I know the cases of the extra departinental agents who are not even
considered ss Government servants, though thev discharge almost the
same duties that involve very great responsibility: they have to discharge
the work of the Savings Bank department, the Registration department
and even to deliver telegraphic messages in villages: almost all this work
is done by these poor agents. Their pay varies from three or five rupees
to 15 or 18 rupees a month. Tt is higher in some provinees, but in Bengal
it is very low. We have received numerous representations from these
extra departmental agents to have only a rupee or two added to their pay
for their contingencies. The difficulty is that they are a very hig lot
and even the grant of a contingency cf 1 rupee or two involves & large
amount. But I think it cannct he denied to them, rightly spenking;
these poor men may not be whole time officers of 1.:-he department: Inff;
why should they be asked to pay for these contingencies from theix
pocket? T understand. they have to supp}y their own ink, paper and
stationerv and thev are seldom supplied with a table or chfn:lr. Thev
have no comforts. and I think thev cannot claim any leave: if they flﬂ.
thev must provide some substitute and the responsibility for that officiat-
ing man is on the permanent incumbent So there are various grievances
on the part of these extra departmental agents for whomrnghtlv we can
claim a contingency of two or three rupees a month. That has been
prossed before the department for a very long time; but the general
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answer always was that the total amount becomes s very large sum.
The Postal Department is not unsympathetic, but owing to the wrong
way in which the acoounts of the Postul Department are kept, though
in name it is run as a commercia] deparunent,—as a matter of fact, they
suffer loss of much of their revenue from various other causes, for which,
had they been a purely commercial depurtment, they could clain com-
pensation. Even this year, the Honourable the Finance Member said
that there has already been a great increase in the work of the Postal
Savings Bank and Postal Cash Certificates. But il we look into *he
figures, we will find that there has been very little addition to the postal
revenue.

As regards the Post Office Cash Certificates, I find there is a sum of
Rs. 8,80,000 credited for charges iu connection with Cash Certificates
work as compared with Rs. 4,45,000 in the year 1931-82, though in the
previous year the work of the Cash Certificates was much lees,

As regards the savings bank deposits side, though, instead of
Rs. 45,096,000, there has been a sanction in the present Budget for
Rs. 47 lakhs, yet the real work will be far in excess of it as the Honour-
able the Finance Member himself said: ’

““We estimate the net investment in post office cash certificates compares with
average net receipts of about 2} crores annually for the period from 1917, when these
certificates were first started, until March 31, 1831.”

1, therefore, suggest that more credit should be given to these items
as well.

As regards the further point about the postal side getting its full
credit for its work as compared with the engineering side, 1 shall raise
that issue later on, because I have some definite suggestions to make. 8o
I think it must be admitted that the Retrenchment Committee have
done their best, though as my friend, Mr. Azhar Ali, says that his main

int was that the higher officials in tiic department, the favoured few,

ave not been properly retrenched, though there has been sufficient
retrenchment in regard to the lower psid subordinates. I know in the
Postal Department the pay of the higler officials does not amount tn
very much, because we all know that in this Department there are not
very many highly paid officials. 90 per cent. or even more of the posts
are held by the poor officials, and sy by any degree of retrenchment we
cannot get a very large amount to help us to balance the Budget.

Mr. D. K. Lahiri Chaudhury: Sir, T have great pleasure in supportin
the motion of my friend, Mr. Azhar Al specially}) for the reas?)?xo tha%
I know something about the working of this Department, having been
intimately connected with the Postal and R. M. 8, Union in Bengal.
When I made my general observations on the General Budget, I stated
that there has been m very big jump under the head ‘‘Provision for
Depreciation and Interest cn Capitul Outlay” and 1 also showed how
Rs. 28,56,000 were charged in these two hends. I also brought to the
uotice of the House the defective system: existing in regard to allocating
the income from postage and message revenue. Now, Sir, rightly or
wrongly, I think there is an impression that the telegraph side gets. more
Income on account of the postage and message revenue. I, therefore,

wish to suggest that separate tel h st i ich
will reveal the-'correct'ppositibn egm I,)' starmps should be introduced which
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Mr. 8. 0. Mitra: That is a separate motion, and I shall move it
separately.

Mr. D. K. Lahiti Ohaudhury: I also emphasised the fact that the
correot position should be placed before the House, and there should be no
hide and seek policy in thig matter

Bir, there is much to be said on the credit share of the cost of
combined offices. ~Although the number of combined offices has increased,
cnly 38,89,000 have been shown as shere of the cost of combined offices
against Rs. 84,24,886 in the year 1032.88, Let me remind the Houso
that yesterday when my friend, Mr. Bajpai, replied to the interruption of
Mr. K. Ahmed, he said that a school does not mean the building. So,
ip this particular case of amalgamation of telegraph and postal depart-
ﬁ::t' I should say that it does not mean the amalgamation of buildings

Mr. K. Ahmed: 1 did not say that.

Mr. D. K. Lahiri Ohaudhury: Now, this amount cannot cover the
P8y, leave provision or pensionary charges of the combined bands. I invite
the Government to submit a statemen? showing the number of combined
hands actually employed on telegraph duties, number of inferior staff
engaged in combined offices together with the approximate expenditure
for their pay, leave and pensionary charges, otherwise it will be difficult
tc believe that this credit is fair to the post office. It will be better if
the whole income derived through the combined offices is credited to
the post office and its proportionate share of cost of engineering branch
is credited to the telegraph branch.

While introducing the Budget on the 28th February, the Honourable
the Finance Member stated that the figures of the post office cash
certificates and the savings bank deposit: were most striking:

“We estimate”,
—said the Finance Member—

““The net interest in the post office cash certificate this year is at 10 crores and net
addition of savings hank deposits at 4:35 crores. Both these figures greatly exceed
any Krevious report aud I may point out that the figure of 10 crores for post office cash
:orti cates compares with average net receipts of about 2§ crores annually for the period

rom 1817.”

This will prove that the work of the savings bank and - cash
certificates departments of sll post cfiices has increased congidersbly.
But only Rs. 47,000 have been provided in the Budget for management
of post office savings bank and Government security works against
Ra. 45,96,000 in the year 1982-88 and Rs, 44,41,158 in the year 1981-52.

Mr. Deputy President (Mr. R. K. Shanmnukham Chetty) Order, order.
The Homourable Member is repeating what the previous speaker said.

Mr. D. K. Lahiri Chaudhury: Excuse me, Sir, I was repeating these
figures to give additional force to my arguments, because repetition

generally brings home the arguments more foreibly.
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Now, 8ir, there is another point to which I want to invite the attention
of this House. Stamps worth six lakhs of rupees are paid to the Rulers
of Btates free of charge. When the Department is not paying its way,
stamps should not be given free of charge to them.

There are many post offices which ure maintained for military purposes.
Loss of these post offices should be dsvited to the Military Departmenc.
The post office has to incur expenditur: to arrange for specia] delivery
of mails to Governors and other high officers in the provinces, and,
therefore, the Provincial Governmenis should be asked to pay the expenses.
It the post office gets credit on all iterus fairly, there can be no loss
at all in the post office, and we can elways have a balanced Budget. Wiati,
these observations, Sir, I support the motion of my friend, Mr. Azhar Ali,

The Assembly then adjourned for Luuch till a Quarter Past Two
of the Clock.

The Assembly re-ussembled after Lunch at a Quarter Past Two of

the Clock, Mr. Deputy President (Mr. R. K. Sbanmukham Chetty) in
the Chair.

Pandit Satyendra Nath Sen (Presidency Division: Non-Muhammadan
Rural): 8ir, I rise to support the motion moved by my Honourable friend,
Mr. Azhar Ali. The Honourable the Mover has referred to the conversion
of departmental telegraph offices into combined offices. First of all, I
would like to elaborate that point. That was a recommendation made by
the Committee presided over by my Honourable friend, the Director
General of Posts and Telegraphs, Sir Thomas Ryan. In giving effect to
that recommendation, only some unimportant offices have been converted,
but the bigger ones have geen left untouched, and their number will come
close upon 50. Some of them may be enumerated—Jhansi, Naini Tal,
Bilchar, Bannu, Dera Ismail Khan, Multan, Darjeeling, Shillong, Cuttack,
Cocanada, Bezwada, and so on. B8ir, Government cannot find their way
to reduce the postal rates, because their income does not allow them to
do so. But I find that they do not give much attention to the sources
of revenue. The average pay of the head of the departmental telegraph
offices may be calculated at Rs. 400, and the house rent may be calcu-
lated at Rs. 50. If they combine the two offices, in one year alone they
will be able to make an economy of about Rs. three lakhs. It may be
argued that suitable hands may not be found to take charge of these
combined offices. Sir, among the telegraphists there are some officers who
were recruited from postal signallers and some of them are holding
responsible jobs. They may be placed in charge of these combined offices.
Of course, all those offices cannot be combined all at once, but some
offices may be combined now and they may train others, and suitable men
will be available in course of ome or two years. In giving effect to the
recommendations of the Posta]l Retrenchment Committee, presided over
by my Honourable friend, 8ir Cowasji Jehangir, the posts of Deputy Post
Masters General, Traffic, were abolished, but their places were taken by
Directors of Telegraphs. If the Post Masters General cannot do justice

to both the sides, they may be assisted by sasistante in the grade of
Divisional Engineer of Telegraphs.
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|
Now, I shall discuss the long standing grievance of another i
branch, namely, the postal recruited telegrf;l)hists: another important

‘“‘After the amalgamation of Posts and Telegraphs, in or about the year 1
system of recruiting Local Bcale Telgﬂghist from amongst the Postal Snygnaﬂlel?smﬁ:
introduced, vide Director General’s. G. . No. 8, dated 1st August 1915. According
to this system, about three hundred epecially selected signallers were trahsferred to the
Telegraph side between the years 1813 and 1920. These transfers were not purely
voluntary, but a selection based on merit. During this time, there was no_time-scale
of pay in the Postal Branch and they were transferred with the express desire that
their prospects would be much better in the Telegraph side. They are given an
incrensed salary of 37 per cent. on an average. A FPostal Signaller, on temporary
transfer to the Telegraph Branch, is given an increased salary of 20 per cent. of his

pay . . .

The Honourable Sir Frank Noyce (Member for Industries and Labour):
May I ask my Honourable friend from what he is reading?

Pandit Satyendra Nath Sen: I am resding from an article which
appeared in 1929 in the All-India Postal and R. M. S. Union's magazine.

The Honourable Sir Frank Noyce: 1929? (Laughter.)

Pandit Satyendra Nath Sen: Yes. (Laughter) My point is that even
after 80 many years their grievances have not been redressed:

“The introduction of the time-scale of ﬂay and some other revisions in the conditions
of the service in the Postal Branch brought about many changes and these men found
that the purpose of their choice had been defeated and they have been put to positive
loss in many cases by such transfers of service.

It may be argued that many of these men have been transferred to the General
Bervice with higher scale of pay and thereby their losses have been made up. But this
assumption is not correct. According to the Departmental standard. s Local Scale
Telegraphist is entitled to an increase of 40 per cent. on his transfer to the General
Bervice. This increase of pay is 8 compensation for the conditions of General Service;
and the Postal recruitsd telographists were as much entitled to it a8 others for the
reason that the nw;ptod all the adverse conditions attached to the General Bervice.
Actually, therefors, Postal Signallers of over three years’ service have been losers.
There are several other systems of recruitment to one branch from another in the
Posts and Telegraphs, but in no case the men are to_suffer any loss; on the ocontrary
they get a clear advancement. These Postal Recruited Telegraphists have suffered
in various ways. The following are their grievances:

(1) Loss of benefit of all service in the Postal Branch.
(2) Loss of benefit due to the Postal revision sanctioned after their entry in the
Telegraph Branch.

(3) Loss of prospects of rising to higher appointments.
(4) No hope in many cases of rising to the maximum in their present grade.
(5) Consequent loss by the reduction in the amount of the pension.

. o . Tole-
These men while they were working in the Post Office, were also serving the
raph Branch almost equally with the Telegraphists and the{ wertyunder1 the ;amr:
Eix'octor General and the same Post Master eneral and as such drawing sa. a.neia ;:
both Postal and Telegraph Branches. The Honourable Member, Industries Mdhn tl‘:r
Department, in answer to a question in the Legislative Auemblf', ;gglt?d t! atl o;
telegraph work formed a part of the duty of postal signallers. o!; 1020, mtlela r:'ico
pay was introduced in the post offices whereby every member o pos.; .:D ice
was given the benefit of his past services and brought on to a pay accor teld gtomrd!
length of service. Even all temporary and probationary periods were counted fowsi
he Director General all previous services o [

increment. in pay. Under orders of t
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clerk on transfer from one branch tq another in the Post Master General's office, Dead
Letter Office, Railway Mail Service Office, Postal Audit Office and Telegraph Offices
were i and calculated for purposes of increment of pay. The ‘next below’
rule was introduced where by the seniority of every one was safeguarded. But the
signalers transferred from the post to the telegraph branch were alone deprived of
theae benefits. Representations were made separately and ocollectively by these men
on many occasions and a memorial to His Exeallelag the Viceroy was submitted in
May, , but to no effect. In the boginninf of 1826, the all-India Telegraph Union
took mp their cause and clearly showed that these men have really a very substantial
grievance and asked the anthorities to do them bare justice by counting their past
services in the Post Office towards increment, if not for seniority. The Indian Telegraph
Association recommended that these men should be brought on to a pay corres d.i:s
to that which they should have reached had they remained in the post office
that half of their entire service in the Post Offices should count for service and incre-
ment in the Telegraph Branch. In February 1926 the Government of India -called for
a statement showing the cxtra cost that would be involved if increments are ted
to those men for their service in the Post Office. But after a consideration of more
than a year the Government at Jast refused to do any justice to these men. The
Government only agreed to return these men back to the Post Office if they ao desired
but did pot consider it necessary to give them any assurance to safeguard their interests.
Many of these men had been recommended for Im%ﬂouhi while in the post office
and many have passed the Telcgraph Mastership or Electrical Supervisorship Examina-
tions in the Telegraph side. How will these men be provided in the Post Office. Most
of the men being in the Telegraph side for a long time had lost all touech with the
ost office work and they could not therefore accept a retransfer to the post office.
ubsequently a memorial was submitted to the Becretary of State for India but it was
not forwarded by the India Government. Now the question is why this batch of
officials should be an exception to the general privilege granted to all other Government
officials of counting their whole services for purposes of increment and seniority in the
time scale of pay. Posts and Telegraphs constitute one and the same department.
These men were simply transferred from one branch to another in the same depart-
ment. .All these men were recommended for their good work in ition of which
they were transferred to the Telegraph side to better their pro 8. y ¢
they lose the benefit of their past service while each and every member of the Depart-
ment availed of it. Military telegraphists on transfer . . . . . "

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.
While it will be permissible for an Honourable Member to resd ous
reasonable quotations from a publication,—the practice of simply reading
out the publication as part of a speech ought to be seriously deprecated.

Pandit Satyendra Nath Sen: Sir, I have almost finished. I would
refer the Honourable Member to the magazine which I have mentioned.
I hope he will inquire into their grievances and have them redressed. In
1929, a deputation waited on Mr. Rogers, then officiating Director-General
of Posts and Telegraphs, and he was good enough to assure them that
he would do his best to redress their grievances, but no consideration has
yet been given. With these words, I support the motion.

8ir Thomas Ryan: I should like, in the first place, to expresg by appre-
ciation of the few kind remarks which were interspersed in the general
volume of condemnation by Mr. Azhar Ali and Mr. Mitra. I would like
to say that I associate myself with what they said with regard to the
reliability and the good service of the postal and telegruph subordinates.
I am glad that a few words of commendation Wwere also extended to
me personally by Mr. Mitrs who snid that I was a sympathetio, though
he suggested at the same time that I was & wrongheaded officer. I shall
deal as briefly as the time at my disposal requires with the various points
raised. In the first place Mr. Azhar Ali repeated the old allegation that
the Postal and Telegraph Department is topheavy. I am very sorry that
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the Administration Report for the year 1981-32, which is in the Press, will
not be in the hands of Honourable Members for a short time, but I should
just like to read a few figures from one paragraph, about the strength of
the staff, where I refer to the fact that the total staff is over 130,000 and
that the large number of superior, that is gazetted, staff in the Depart-
ment is sometimes quoted as evidence that the establishment is topheavy.
This impression should be corrected if it is realized that the number shown
as 521 (in a statement here) of these officers includes 158 Divisional and
other Superintendents, 48 Post Masters and 8) Telegraph Officers most of
whom are m executive charge of the larger Post and Telegraph Offices
or of sections of these and 137 Assistant and Deputy Assistant Engineers
most of whom are in executive charge of Engineering Sub-Divisions or in
comparable posts. If these are excluded, there remain under 100 officers
in such higher charges as are commonly envisaged by the general public
as contrclling the business of the Department, and I do not think that the
administration of a Department on this scale could be run with a smaller
number of officers: moreover, as Mr. Mitra has acknowledged, the great
majority of these officers draw relatively low pay snd most of them have
risen from the lower posts in the Department. I°do not think that the
Department is in any way overstaffed at the top or that it is extravagantly
peid.

Certain statistics of retrenchment were cited by Mr. Azhar Ali. I
think he was relying mainly on answers given a little time ago to questions
about individual cadres. I should like to read out some later figureg which
have been compiled, which will, I hope, be soon in the hands of Honour-
sble Members and which will show that the incidence of retrenchment
hae been much more equally divided than Honourable Members have
admitted this morning. Under the heading of gazetted officers, we have
retrenched—the statement I am reading from has been made up to the
end of March, that is the end of this month'and it takes account of
retrenchments now in progress and the figures are In all cases approximate,

but very nearly accurate—9'5 per cent. in strength and 8'8 per cent. in
cost. 'énder gierical staff we l})uwe a net retrenchment of 2°6 per cent.
in numbers and 10'1 per cent. in cost. Under lower subordinate engineer-
ing staff, 1 was told today that there has been no retrencl}ment. W;e
have actually retrenched 8'8 per cent. of the strength and 9'8 perl cqnai
of the cost, very nearly the same figure of cost, as for the poetil % eric
staff. Under the head of telegraph masters and telegraphists, t et gure;
of retrenchment are the biggest of sll, namely, 12'8 per cent. lm 8 ;ezigtl
and 17'6 per cent. in cost. Postmen, 80 per cent. strength an

per cent. in cost, and the line gtaff 6:2 per cent. in strength and 65 per

cent. in cost. Finally, the inferior service, 1'7 per cent. and 1°9 per cent.

On the grand total, out of 180,008 men on the 80th November, fl%S.g. w;:
have effected a retrenchment of 4'4 per cent. 1n strength and ](: . god
cent. in cost. I think it will be quite clear from these figures t ]: anf od
deul of what has been said about the unfair incidence of retrenc 1;;2  on
the postal side is based on & misapprehension. _As1 was saymghm trznch-
to an earlier motion for & cut this morning, it 1 true that t :u srle ench-
ment on the telegraph traffic side was pot pursued so bv1g.or. yof e
other branches until the close of the last year za,nltiI theA hegmﬁ?'lsgdisposal
year, and it was for that reason that the figures at Mr. Az arf s depo e
were not as up-to-date, and in fact are very much short ©

us they will be at the end of this year.
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As regards the Telegraph Engineering Branch, it is true that the upper
olass staff has not been retrenched quite to the same extent as in other
branches. Now, somebody who has not studied the report vegeclosely
said that we had not carried out the recommendations of the Retrench-
ment Committee. The Retrenchment (oinmittee made no recommenda-
tion in regard to the retrenchment of the engineering staff except as regards,
I think, one post, that of the Deputy Chief Engineer in my own office.
They recommended that that post should be abolished and replaced by cne
of a lower status. That measure was carried out. The general retrench-
ment of the engineering staff was merely left by the Retrenchment
Committee to be further examined, separately from their own researches,
and that examination has been carried out and has resulted in the retrench-
ment that I have just mentionmed, namely 98 per cgnt. of the total cosb
and 8'8 per cent. of the total strength. There are very good reasons why
it may not be possible to make retrenchment extensively on the engineer-
ing side and especially among the superior officers as it has been on
the postal side. The Telegraph Engineering Branch is responsible for
maintaining an immense net work of lines and a large number of offices
and instruments throughout the country, and although the traffic of the
Department hag fallen within the last year or two, we have not been able
to close down offices or remove a post or a mile of wire. These have to
be kept up with the same efficiency as if they were heavily loaded.
Reference was also made to the fact that the engineering expend%ture has
increased greatly since the amalgamation of the posts with the telegraphs
in 1914. That, of course, is inevitable as a consequence of the develop-
ment of telegraph engineering. We have now very much more in the way
of high-speed telegraph working between the principal centres in India,
involving a very high standard of maintenance of lines and the mainten-
ance of expensive and very delicate equipment; and, particularly, we are
spending now a good deal of money on the extension of telephony. The
trunk lines which have been in existence for some years are rapidly being
brought up to a high state of efficiency. It is quite inevitable that the
Department must continue to spend money on the extension and the
maintenance of this system and, incidentally, on the staff necessary to
maintain it. As regards the reductions, which some people say we have
gone too far on the postal side, I can only say that we have a business
which has been falling off lamentably and it is only common business
prudence to reduce your staff comparably with the reduction of business.
We have accelerated the process by the diminution of the numbers of
deliveries of letters at various places. In doing so we were certainly doing
something which was not very pleasant to the public, but we had to do
our best to reduce cost, and we did it on the advice of the Retrenchment
Committee. In all these matters we have acted strictly in accordance with
the advice of the Retrenchment Committee. We must cut our coat
according to our cloth and that is what we have been doing. As regards
the abolition of telegraph masters and telegraphists, I have just mentioned
that we have really made, or are making, very heavy retrenchments
although we began later than other retrenchments. So much so that I
have received letters couched in terms of abuse compared to which I think
the worst T have heard in this House is quite friendly. (Laughter.)

A good deal of weight was lnid on the course of remarks this morning
on the reduction in the number of selection grade posts in the supervisory
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staff in relation to the staff supervised. There has been a good deal of
misunderstanding about that on the part of the staff, and I think, in con-
-sequence, on the part of some Honourable Members also who have derived
their information from the staff interested. The Retrenchment Committee,
which .is sometimes spoken of by members of my staff as having recom-
mended the adoption of a fixed percentage of eight as between the number
of supervisory clerical posts and the number of supervised posts, did not
make in fact any such recommendation. They endorsed the recommenda-
tion of the Postal Committee of 1920 of which a member was the late
Honourable Mr. Sarma, then a Member of the Indian Legislature, that the
number of supervisory posts should be determined on nothing but the actual
necessities of the situation, and as far as possible we do fix the number
of these posts with reference to the actual supervisory work to be done.
There mav have to be less supervision in one office and more in another
and the numbers vary accordingly. It certainly is true that, in the effort
to secure every economy which we have lately been engaged upon in the
hope of reducing expenditure, we have had to cut down the number of
‘supervisory and selection poste: and if in some places a larger reduction
was found to be possible than in other places, it is simply a matter of
luck. We cannot have any uniform rule of thumb for settling these
matters.

Mr. D. K. Lahiri Chandhury: May I know from the Honourable Mem-
ber as to why 26 selection grade posts were reduced in Bengal?

Sir Thomas Ryan: The reason why 26 posts were reduced in Bengal
were precisely what I have stated, that the responsible qfﬁcers on the spot
found that it was possible, or in their judgment expedient, to reduce 26
posts to a lower grade. ‘I am quite willing to admit that, as has been
alleged, different officers may actuslly employ different methods and may
look somewhat differently at these problemns.” We have given them a cer-
tain amount of guidance, though there is nof any rule of thumb, but there
are certain formulane for their help. It is always open to the local
branches of the recognized unions of the officials concerned to represent
such matters to the heads of the Circles who will .certamly give their closest
sttention to any representation that in any particular place the thing has
been over-done. We have not the slightest desire to reduce the number of
these posts to an unreasonable extent; but we must determine the nu(inbe:
of posts to be maintained with reference t:o.the work to be donef:m 0o
with reference to the consideration of providing a definite range o P’;{mOCi
tion. With regard to the conversion of telegraph offices into comeu]lize
post and telegraph offices, T do not think Honourable Members 'c;‘an 1;1 ﬂthis
the great disparity in the numbers. In all India, as I men 1onle 'vle]v
morning, therc are only 100 ‘‘departmental”, that is to Slay’ e"}f lli%ceé’
telegraph offices, while there are 4,291 combined post and te egra;; (:usﬁe ¢
it is not the case, os was stated this morning, that we }10‘70“;':0 preai ed
the policy of conversion which was recommended by 8 Commxd ee g)re ey
.over by muvself some years ago, it naturally becomes more a:ine r:-lemaining
cult to make these conversions as time goes on, because Piividersorty
offices are the biggest ones. and the economy to be secure ?Il angaged
less where you have a telegraph ofice Whlc}zl co Exclu::ﬂi avlvl:sireuso);ne gv?aars
on telegl'ap{l business than when you al"e e‘;'] g?éces nob so fully worked.
ago, with & large number of smaller telegrap e we will continue t0
We are neyertheless even now pursuing this system;
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convert purely telegraph offices into combined offices, or rather to amal-
gamate them with the local post offices and so make combined offices where
it will pay us to do so.

Reference was made also to the practice of converting post offices into
extra-departmental post offices run by non-departmental agents. 1 think
it was Mr. Aghar Ali who hinted that there was some objection to this
practice. We only do this where we are satisfied that the public service
will not be materially impaired thereby, and our objeet in doing it is to
secure a cheaper administration. If this motion should, though I hope it
will not, go to the vote, I am glad to think that my Honourable friend,
Mr, Anwar-ul-Azim, will for once walk into the same lobby with myself,
because he will realise, even if others do not, that this is one of the
measures by which we can cheapen the service and, therefore, afford to
extend it in the province in which he is specially interested.

A good deal was also said, or rather read, this morning by Mr. Azhar
Ali from a speech which he had prepared and which bore a certain like-
ness to certain representations which have recently reached me, sbout the
Inspectors of Post Offices and the R. M. 8. It is the case that the
Inspectors of Post Offices and R. M. S. have expressed many grievances;
when 1 had the pleasure of receiving a deputation from the prinoipal Postal
and R. M. 8. Service Association not long ago, these matters were rather
briefly touched on, and I promised that-I would go into the matter if I
were furnished with a detailed statement of the grievances, and there is a
statement which I subsequently received in which these grievances were
set out with no lack of detail. I must confess that I have not up to dnte
been able to devote my personal attention to that statement of grievances.
I have been too busy preparing and ‘vetting’ replies to the innumerable
questions that my friends, Mr. Mitra and Mr. Maswood Ahmad, with a
little occasional help from Bhai Paruia Nand and others, have been con-
stantly asking on communal and other matters. But the examination is
in hand and I shall certainly give my closest attention to the complaints
of the Inspectors, though I shall not attempt now to express any opinion
one way or the other on the validity of the complaints made. In that
connection I think one point made by Mr. Azhar Ali was that the delega-
tion of powers was only increasing work. My experience is that a delegation
of powers has the great advantage of reducing work. It would somewhat
reduce my own work, for example, if the Honourable Member who sits in
close charge of me would delegate all his authority to me and not require
me to explain anything that I propose to do! I think with Inspectors it
is much the same.

Reference was made, amongst some heads of individual grievances, to
the grievance of the Inspectors in having been deprived lately of their
special classification for purposes of travelling allowance; that is in fact
the same point that was also referred to this morning by Mr. Anwar-ui-
Azim in respect of Superintendents of Post Offices. There, again, I should
like to transmit the blame to my Honourable friend, S8ir Cowasji
Jehangir, and the Committee presided over by him. They made that re-
commendation most, deliberately after considering the objections which had
previously prevailed against a similar proposal. Government have agreed,
when the financial position of the department admits of it, to re-examine
these matters, but they do not feel that they would be justified at the
present time in restoring any of the special classifications..
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Turning to Mr. Mitra’s observations, 1 have already referred to the com-
plaint that we have not carried out retrenchment on the engineering side.
He laid some stress upon the fact that the Posts and Telegraphs Depart-
ment is a public utility department and should be treated as such. In
fact it is treated in that way. The Department does undertake a good
deal of work which a purely commercial department would not do. We
have undertaken this morning, for example, to look more sympathetically
than a merely commercial department or company might do to Mr.
Anwar-ul-Azim’s demand for increased services in the less remunerative
parts of his province. It is a fact, however that we are commercial cnough
to exact payment from other departments for the work done for them, and
I think some of Mr. Mitra’s remarks under that head must have been
based on a misapprehension. For uxample, we have postal arrangements,
rather expensive and certainly unprofitable, in places like Tibet. We do
recover the full cost of these services from the departments which press us
to maintain them; and that is our general policy,—to charge other depart-
ments for what we do for them.

1 was a little taken by surprise by the complaint that we treat our
extra-departmental agents unfairly by requiring them to provide at their
own cost sealing wax, tables and chairs, and petty articles of stationery.
It is a fact that we make no specific allowance for these items, but they
are after all considered in the remuneration which is given for the work
done. They know what they have to do in that way, and I am assured
that there are plenty of people readv tc come forward to be extra-depart-
mental agente on the remuneration at present offered. I do not think,
really, that there is a prima facie case for making a special allowance,
which would be bound to be expensive in the aggregate.

Complaint was also made this morning that we.do not get sufficient
credit for work done for the Finance Department under such heads as
monagement of the Post Office Savings Bank and Government security
work, charges in connection with cash certificates and so forth. Well, Sir,
while we are, remunerated, I would certainly be glad if I could get more
credit from the Finance Department which would improve the showing of
my department, and I am glad to be able to quote my Honourable friends
opposite in support of my efforts. Pul I must admit that we are at
present paid on what has been accepted as a reasonable basis, the basis
of 8o much per unit of work or so much per cash certificate handled and
so forth. And the provision in the Budget is simply based on our estimate
of the amount of work we shall have to do. It has been increased under
the management of Post Office Savings Bnnks. ete. We provided fog 47
lakhs in the current year as against 4506 in the pr‘esent year and consider-
ably smaller figures for past years. We have provided & somewhat smaller
ﬁgﬁre. 8:30 lakhs as against 348 for charges in connection with .cash certi-
ficates simply because we thought that the amount of work might some-
what fall off owing to the reduction of the return on the certificates. .An.d
if in fact more should come in, we shall automatically get greater credit
and this matter will settle itself. . '

Mr. Chaudhury referred to certain points which he had also mentioned

in his speech on the General Budget. He referred to the large increases
in the ]?rovision for depreciation and for inierest 01} capl}fal. lWeﬁi ti?::r‘:
are large increases, and.I am not .surprise t,’“.tdt' eX shou | heve
attracted his attention,, but they. .are essily expl?tr;.e  Ae regards the
‘Provision for depreciation, the increase 18 due partly to an increase
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the number of our assets, which we are always addg to, but in the
main jt is due to a change in the system of keeping the depreciation
fund. As any Members of this Houee, who are versed in accounts
matters, will know, a depreciation fuud raay be kept on what is callod
the ‘‘straight line’’ method or the ‘‘sinking fund’’ method. We used
to keep it on the ‘‘sinking fund’’ method, but now it i8 kept on the
straight line. The result is that the ccntribution to the fund is greater.
but on the other hand we receive interest. The Department receives as
part of its revenue interest on the sums accumulated in the fund and
a¢ a set off against the bigger contribution there is an increase of revenue
exceeding 16 lakhs in the estimate for next year.

Mr, D. K. Lahiri Chaudhury: Jusy one point, Sir. In thig deprecia-
tion fund has the Government adopted tiic policy of the Retrenchmeat
Committee Report?

Sir Thomas Ryan: Sir, in this respect the change which I have
already referred to is simply due to the adoption of this recommendation
in the Report of the Cowasji Jehangir Accounts Enquiry Committae,
and the same is the case as regards the increase of interest on capital
outlay. The same Committee considered that we have taken unduly short
‘lives’ as the estimated lives of varioua kinds of plant and equipmens.
The consequence of adopting longer lives was that we had to recast the
capital account of the Department as from the 1st April, 1935. We
started then on the assumption that the existing assets were worth a
certain amount, but we had to revise and increase that figure, because
we have now to assume that those assets still had a longer life hefore
them than was originally estimated. Consequently we had to puv
nterest on o larger capital figur> Parily the increase in the
interest charge is also due to the fact that we are required, as a com-
mercial Department, or a Department keeping commercial accounts, o
pay to the Finance Department interest cn the loss which has accrued.
The whole increase of interest on capitsl is due roughly half and balt
tc these two causes.

I may just mention one other poin!, although it wa: n.t referred
tc specifically this morning. Mr. Chaudhury mentioned the other day
that we have not taken account in the Budget for the cut in pay. As
a matter of fact that impression is due to u change in the way in which
the figures are exhibited and I can show him in detail, if he so wishes,
that we have taken the cut in pay inic account although it is not shown
in the parallel columns side by side with the previous year's figures.

Reference was also made to defects in the method by which w»
determine the telegraph branch's share of the stamp revenue. I spoke
at some little length on that subjec; this morning, when I wag checked
by Mr. Mitra, but, as I stated ther, it is a fact that this distribution
is not made on an arbitrary basis. 'We take detailed acecounts in two
typical periods of the vear of the value and the number of telegrams
handled. We deduce from these figures the average valus of a telegram.
We then apply that average value to the total number of inland telegrams
peid for in cash during the year, and in that way we get a figure which,
there is good reason to believe, is resaonably accurate. I would however
gay, without in any way enticipating the result of the examination, that
we are examining now the question which Mr. Chaudhury raised whether
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it would be desirable to revert to the practice of having separate teie-
graph stamps.  There are certain bjections to that which are pretuy
tbvious. It means increased stocks, increased accounting difficulties,
and I think increased difficulty to the public. I should imagine that many,
members of the public who pay for their telegrams in stamps would prefer
not to have to use distinct stamps for that purpose. However, we gre
looking into the matter. and if it does scem to me, on the advice of my
expert officers, that it would be u desicable change, I should certainly
make a recommendation to the Government of India; but at fhe present
moment my feeling is that it is probably not a desirable change and that
the existing system of apportioning revenue is sufficiently accurats.
Before leaving that point. I would like to say that. as I think 1t has
elready been mentioned in answer to a question in the House, Govern-
ment have already taken & decision t: abolish the existing practice of
having combined postage and revenue stamps, and to have from the
1st April next vear separate revenus stamps as they used to have many
years ago. That will obviate any defect mn our accounting owing to any
mistake in the way in which credits of stamp revenue to Local Govern-
ments are calculated.

Replying to another point raised by Ms Chaudhury, I would like to
say that tne amalgamation of offices ig quite a real one and
that when separate telegraph and post office are combined,
it does not merely cousist of putting ine two staffs in one building. 1t is
generally associated with considerable cieapening, because we usualiy.
employ 1n these combined offices post-d signallers who are less expensive
than tue wlegraph signaliers, aund they uwre supervised by the same post-
master instead of having a completely separate supervising staff. Mr.
Chaudbury asked for a statement givicg certain particulars with regurd
to the gtaff, etc., employed in the combined oftices. 1 did not grasp the
precise details that he asked for. In any cuse I could not at a moment's
notice give elaborate statements showing the numbers of the staff, and
so forth. But when I see the prinied copy of Mr. Chaudbury’s remarks.
I shall see whether we can, without excessive labour, compile the informa-
tion he wants, and if we can do so, 1 shall be happy to place it on the
table of the House with a view to enabling him to draw any inference
which he thinks reasonable. ~Mr. Claudhury questioned the sufficienoy
of the credit which we give to the postal side of the Department on account
of the staff employed in the combined cffices. The credit is a sum about
84 lakhg of rupees. Well, I am open to conviction, but, so far as I_know,
this figure has been worked out in & rcasonable manner, and it h»is
certainly been accepted by the accounts officers so far, as giving & Pﬁm’fi{ y
fair credit to the postal side for the work donme for the telegraph sl {e.
If, when he has seen the statement to wkich I have just rqferretll,sﬁlﬁ
Chaudhury can point out any defecis in our system of v;'lorkmg, ditur‘; .
ke only too pleased to reconsider the apportionment of ¢! °t§x€°’}t o in
but, at the present moment, I have no reason fo believe that it ls

’ ae P ion that {he telegraph earnings should be
eny way incorrect. The suggestion that {he teegraptl & Hhy o tioal
credited to the combined offices ~would mean,tI ;?al' and tglegraph
sbandonment of our practice of e t 1i}ijzra1:e1vp:emarks to a close.
accounts. Time ?s getting on andfT lm;ier oiglts that have been raised.
I shall only mention very briefly o " St stamps to the Rulers of Indisn
- ce : ¢
lsria:f r{l st}?o:?: x?l]tlegii, emphasise that these stemps are not free grants;

3 r.M.
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they are given in return for a consideration. I shall read a very short
sentence from the Report of the Posts und Telegraphs Accounts Enqury
Committee, 1981: '

*‘Our own examination of the documents placed at our disposal leads us to endorse
the view of the Butler Committee that the grants of service stamps have been made on
mo general principle. Broadly speaking, however, the concessions have been made in
moet cases to attain throughout fndia a unified postal system, which would conduce to
the yeneral couvenience of the public, aud the ultimate advantege of the Department.
We are not, therefore, in a position to recommend, immediately, either the stoppage
2;‘ these cotng'ewons or the allocation of the cost thereof to any other department of

overnment.

That is to say, these stamps are given in return for substantial con-
sideration, although owing to the facc that the sums have been fx2d at
different times over a great number cf ycars, the precise way in wkich
the grants have been calculated may not perhaps have been uniform.

A reference has been made to post offices maintained for railway
purposes. I should be glad to have pniticulars of any office to which the
Honourable Member refers, because 1 amn not quite sure to what he does
refer. We cannot always refuse to provide a post office where it is
required, even if it is not in itself remunerative. For example, I was recent.
Jy advised by my office to close the I'ttle post office which the Members of
this Assembly use just round the corner here. I da not think many
Members opposite would approve the w.thdrawal of that facility, although
it means some loss to the Department,

I think, Sir, I have dealt with most of the points which have been
raised and which bear directly on the policy of the Department. Pandit
Sen referred to the grievances of certain signallers. He was reading
from a document of 1928 or 1929. On his own showing, the grievances
of these particular men have been sepeatedly examined by Government
who have not seen their way to redress the grievances, real or otherwige.
But, if only as a matter of historical research, I shall be interested to
look up the papers on that subject, and see whether there would be auy
practical purpose served in reopening it . . ..

Mr. D. XK. Lahiri OChaudhury: And I Lope you will be convineed,

Sir Thomas Ryan: I am always open to conviction and if the case
geems to me to be one in which injustivc was really done and which can
now be reopened after all these years, I should not hesitate to recommend
‘Government to reopen it; but I do not think it likely that it can be
reopened. I think I have said enough to show that the policy of the
Department is a policy of which the Members of this Assembly may
approve. We may not be able to give ail the services which we would
like to give, especially in present finarcinl conditions; but we certainiy
are doing our best to meet the requirements of the public, and I hope
that the Honourasble Member will not fecl so dissatisfied, after what T
have said, that he will press his motion for a cut. (Cheers.)

Mr. Muhammad Azhar Ali: Sir, I bave not much to say in reply
after the hopes and assurances given by Sir Thomas Ryan. I find also
that he has admitted certain of my points and the points raised on this
¢ide, and at the same time he assured us that he will give great cous.dera-
tion to our suggestions. It may be that our figures may be incorrect, but
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we have to see to the facts and I trusi that when we get the next report
perhaps we may find correct figures and then we shall be able to work
out our own conclusions. As regards the delegation of powers, I havo
not much to say in reply, but I am simply afraid that it may not land
us in peglect. I want that this delegation should be properly used and
that in future the rights and privileges nf people may be well guarded.
As regards the number of selection posts and the reductions, our on!y
object is that the peogle should not suffer. It is quite correct that the peoyle
cn the spot are the best judges; but we shall feel highly obliged and the
country will feel grateful if the officer in charge on the spot takes more parti-
-cular eare sbout the people who are reduced. I have not more to say, except
one remark about the top-heavy administration. I do not want to go into
illustrations or reply to what my friend, Mr Mitra, has said; but I may
.quote -one instance and that will be encugh to show that there is need
for great consideration in future. We kave got the post of a Financial
Adviser. In spite of my knowing ihat very good work has been put in
by the Financial Adviser, my point is tirit people in the Department now
are quite competent to advise very reasonably and they know how to do
the business and, at least, the present Accountant General of Post Offices,
I submit, will be able to do the same work as efficiently as is expected
of him. I do particularly refer to this instance, and I mean that posts
like those are really such that perhaps it may not be necessary in future
to keep. I have nothing more to say in reply on account of the hopes
-and assurances that have been given and beg leave of the House to
‘withdrew' my motion.

The.-motion was, by.leave of the .Assembly, withdrawn.

Equitable dpportionment of Rewenue between Postal and Telegraph
Branches.

“3r."8. Q. Mitra: Sir, I move:

* **Thps ‘the demand under the head “Indian Posts and Telegraphs Department
{icluding - Working i [Expenses)’ “be reduced by Rupees 100.”

Even after the very elaborate speech of Sir Thomas Ryan, I still move
this cut only to show that rightly or wrongly there 1s the apprehension in
the public mind that the present system is defective in allocating the
income on account of postage and the telegraphic message revenues. In
my Budget speech I first suggested that there should be separate postal
and telegraphic stamps, and I am glad, my friend. Mr. Lahiri Chaudhury,
also supported today my views. The present system now is to take
.stook for Gwo weeks in the year and from that to find out the average, and
generalise from those figures. I think that the most that could be said
about that system is that it is highly problematical. In any way the
Direotor-General said that the change might not be desirable. By my
motion I merely want to say that from this side of the House it will
not be censidered as uadesirable. and the general public will not be very
much inconvenienced -if- like the revemue .stamp, telegraph stamps are
separately printed, so that we -cam really :ceount for our revenues both
on the peatalrand on. the.telagraphic side. - Tt is rot-my case to prove that
the. telegraphs side .has.not. heen :preperly refrenched. What T wanted to

0



1886 LEGISLATIVE ASSEMRLY. -- - . [10rE MArcH 1988.

[Mr. 8. C. Mitra.]
show was that the postal side was not a deficit one. Referring to the
Budget, I said:

“In the working expenses of the Budget, it is found that in all heads expenditure
has been curtailed to certain extemt on comparison with the year 193132 with the
-exception of engineering, where, instead of a decrease of expendltnro, in eompullon
with the year 1831-32, the expenditure has increased year by year.”

There is further evidence also, which 1 do not claim as conclusive, that
the telegraph side has not been properly retrenched; but all that I
demand ig that, in all fairness to the postal side, when there is & desire in
the public mind that there should be more accurate and scientific basis to
calculate the revenue, instead of dependipg upon the very rough and ready
method of finding out the aggregate for two weeks in l?ho year and then
multiplying it, a more serious attempt should be made. With these re-
marks, I move my motion.

H(ll'. Deputy President (Mr. R. K. Shanmukham Chetty): Cut motion
movea:

“That the demand under the head ‘Indian Posts and Telegraphs Department
(including Working Expenses)’ be reduced by Rs. 100.”

Sir Thomas Ryan: Sir, in view of what I have already had oocasion
to say today on the manner in which the apportionment of revenue between
the postal ‘and telegraph branches is made, I do not think there is need
for me to say verv much more now. As I have already explained, we are
examining departmentally this question of having separate telegraph
stamps. If it is really the case, as Mr, Mitra suggests, that there the
necessity of using a different kind of stamp for telegraphic purposes would
not cause public inconvenience, certainly one obstacle in this matter will
be removed. For a long time now we have had the present system in
existence, since the separate stamps were done away with, and it is my
impression that they were done away with ag a measure of. public, con-
venience to enable them to use the same stamps for both purposes. But
as T say, we are examining the matter, and we shall take full cognisance
of what has been said by the Honourable Member on this sub]ect with-
out making sny promise that I shall be able ultimately to fall in with his
views.

Mr. 8. 0. Mitra: Sir. ag this matter is under consideration, I beg
leave of the House to withdraw the motion.

The motion was, by leave of the Assembly, withdrawn.

‘Grievances of Ex-Approved Candidates in the Calcutta General Post Offica,

Mr. 8. O. Mitra: Sir, I move:

o and under the head ‘Indian Posts and Tel a: ment
(mrlz‘:x’:ltg %ﬂgﬁ: ;‘xp::son)' be reduced by Rs. 1 egraphi Depart

Bir, these approved candidates were recruited from time to time since
19268, and 40 of them had rendered continuous officiating service of nearly
81 years in various capacities, some of them having even held mdependent
charges during the period, before they were discharged on the 28th June,
1932. The Dirsctor-General in reply to one of my questions said that there
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are at preseut 73 of them not provided for. I am informed that there
are among them 12 graduates, 15 passed signallers, and the case of these
approved candidates in Calcutte is one of very peculiar hardship. They
entered the department in the hope that they would get permanent ap-
pointment after six months probation as laid down in the Fundamental
Rules and had it not been for extraordinary and untoward circumstances,
most of them would have been appointed in permanent vacancies in the
upper division clerical cadre long ago. It was under contemplation for a
very long time to farm out the treasury work of the Calcutta G. P. O.
to contractors and all the vacancies which occurreq there were kept unfilled
since 1929 an the plea that it would be necessary to absorb the clerks of
the Treasury Department in those vacancies on the transfer of the work
to contractors. The scheme, however, appears to have been ultimately
abandoned, but in November, 1930, there was retrenchment of staff in
the Post Master General’s office and the Calcutta Stock Depot, and the
entire surplus staff, numbering nearly 80, were absorbed in the vacancies
left unfilled in the Calcutta G. P. O. which would have otherwise gone to
80 of theso ez-approved candidates. Then, again, came the Director-
‘General’s general orders under which all vacancies in the Caleutta G. P. O.
a8 elsewhere were kept unfilled in view of pending retrenchment of staff
and the approved candidates were told to wait until the effects of retrench-
ment. The Posts and Telegraphs Retrenchment Advisory Sub-Committee
found out that there were 228 surplus telegraphists in excess of require-
ments and, in their report, submitted in September, 1981, recommended
the abolition of these posts in future vacancies. To the painful surprise
of these cx-approved candidates, 23 surplus telegraphists of the Central
Telegraph Office, Calcutta, were pitchforked in 28 vacancies in the combin-
ed Town Sub-offices in Calcutta in June, 1982, and in spite of the Director-
General’s assurance that they have been only temporarily provided there
and will be again shifted to the Telegraph Oftice, not a .single surplus
telegraphist has yet been taken away from the combined offices. The plea
made out by the Director-General was that it was necessary and expedient
to keep the surplus telegraphists in reserve for filling up future vacancies
as trained telegraphists are not easily available and it was on this plea
that- 28 vacancies in combined offices, which should have gone to the
signalling passed ex-approved candidates, have been unnecessarily blocked
in spite -of loud complaints from the Presidenoy Post Master that there
is considerable wastage of man power, as the Departmental telegraphists,
unlike postal signallers, cannot be utilised for postal work when they have
no signalling duties to perform. I understand that the Post Master General,
Bombay, has not allowed a single surplus telegraphist to be provided in
any postal vacancy in his circle. Unfortunately, however, the Calcutta
@G. P. O. has become the dumping ground for the surplus staff everywhere.
I understand that eight more vacancies have again been filled up by eight
surplus olerks in Howrah and Barrackpore Head offices and, to make the
position of the ex-approved candidates still worse, a postal clerk from the
Rangoon G. P. 0. and a lady clerk from the Lahore G. P. O., have
secured transfer to Calcutta to block two more vacancies. The ez-approved
candidates have thus been permanently deprived by this process of pitch-
forking of any chance of getting any upper division clerical appointment for
which they were originally recruited,- as under departmental orders all
vacancies in the clerical eadre are to be converted into lower division, but
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thiir chaitte of being pidvided éveli-#n lower-division clerical vacsmeiss ap-
peéhts to be véty rémote cosidering that ‘during the past eight momthg or
over ‘Hily 18 ~‘(d-approved candidates have been  appointed
in ‘the lowkr dividion éedre.  If things proceed ot
this slow pate, it will tale six or more .years to provide
all the »2-dpproved cindidates. The departirient is, thergfore, under moral
‘obligation to provitle them and save their cateers from being ruined
altogether. 1 undérstand that the ex:approved candidates in Bombay and
other Presidency towns have not been put to so much hardship as no
pitehforking was allowed theve. I earnestly appeal to the Director-General
to devise some special medns to provide these men as quickly as possible
in consideration of their special hardship.

The mair case is this. These people entered the postal service, and
after three and, in some case, of six years’ approved service, they are
now thrown out and their lot is really very hard. Of course, when a
campaign of retrenchment is pursued, there must be hardship on some
people, but if people from the telegraph department, umlike other places
like Bombay and Madras, are dumped in Calcutta, there will be very little
chance for these cz-approved candidates to find a place in the postal de-
partment. I know the Director-Genera] is considering their case sympa-
thetically, but he should see that, as in other plices, these people should
not be put to any special hardship in the Bengnal Circle due to people
from the telegraph side filling up these vacancies. 8ir, T move my ‘motion.

ﬁerd. Deputy President (Mr. R. K. Shanmukham Chetty): Cut motien
moved :

“That the & d under the heid ‘Ind. : De
(including Workmxpenm)' be mstnced byﬁ. 1;.33".' and Telegraphs Department

‘Sir Thomas Ryan: Sir,’ ] am efraid that I shall find it very diffioult
to satidfy my 'friend on this poimt. At a time when retrenchmemt is
carried out on a very large scale, it is, I am afraid, inevitable that people
who were uBpiring to enter the service, or ‘'who were actually employed in
officiating posts, or kept on waiting lists expecting appointments, must be
disappointed. Unless there should be a substential improvement in the
postal business whieh will justify us in increasing the staff again, I wee
little probpect of its being possible to offer posts to ahy large mrumber of
these unfortunate men to whom my friend refers. These ‘‘approved candi-
dates’’ are persons who would normally have been absdrbed in the Depatt-
ment long before now, and I have complete sympathy with their position
as I have with all these who have been disappointed in their normal expecta-
tions—but it would not be consigtent with the policy of retrenchment or
the inevitable results of retrenchment to employ them. The Honoutable
Member maltes it a grievance that, instead of retfenching surplus’ tele-
graphists, we have employed ‘these in postal vacencies and have thereby
futther lesseed the prospects of these csndidates for sectting employ-
ment. ‘Whén 8l is said and done, the postal teldgraplist is a 'permunent
Government séfvant, while the approved ¢dndiddte at the most is a ‘tem-
porary ‘or officiating employee, #nd surely ‘it stinds ‘to romson thut it is
mére cortect for Governmeént to  provide, in a vadaney even ‘outside his
normal ‘brankl, for's permatent mmn ‘rather than thtow him sut sltogether
dand teke ot 3 min who is not yet on & perthanent fosting. 'That wiew
evidently commended itself to the Retrenchment Bub-Jommittee, because
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that Committee did not specifically recommend the retrenchment of any
surplus telegraphists, but expressed the hope that we would do precisely
this thing—that we would be able to provide for them in vacancieg in other
offices. What the Honourable Member says rather sueprised me—that this
was found possible in Calcutta and not done in Bombay or elsewhere.
The impression I have formed from his speech is that postal officials in
Bombay and elsewhere have possibly failed to carry out the orders which
were isgued to them~—mnot that the Post Master General, Calcutta, did
wrongly in doing 8¢. The only measure of consideration that I have been
able to exiend to these approved candidates I have done. We were pledged
in respect of such vacancies as had to be filled in the lower division, to
give those vacancies to men of the postmen class in the Posts and Tele-
graphs Depurtment, and it wag specially tc meet. the cage of these ‘‘ez-
approved candidates’’ as they are called, in Calcutta and elsewhere,
especially in Calcuttn where the case was represented to me personslly,
that I decidea with the approval of the Government that one half of the
lower divisior posts should be reserved for those approved candidetes who
bad previously hoped to get into the higher division. That was a measure
of consideration for thewm, at the cost, I am afraid, of the postal officials of
the postmen class. It was as much as we felt we could do, and I am
afraid that I cannot further satiefy the Honourable Member. I-should be
only too glad to provide for these men, but I think the poliey of utilising
vacancies for the absorption of surplus permanent Government officials
even if thev belonged to the telegraph branch is the right one. It was
a policy whick: was recommended by the Retrenchment Committee, and
T think it is one which we must continue to follow so long as there re-
main surplus telegraphists. I hope the Honourable the Mover will’ not
press this motion to a division, because, if I do not fall in with his views,
it is not because I do not. sympathise with these men—I do sympathise
with theia.—but because circumstances do not admit of my giving them
s greater measure of consideration than has already been extended to

them.

Mr, 8. 0. Mitra: I agree that my Honourable friend has tried to do
his best for these people, hut I appeal to him that, if there are in future
any chances for absorbing these ex-approved candidates, he will do his
best to absorb them. With that hope, I beg leave to withdraw my motion.

The motion was, by leave of the Asgsembly, withdrawn.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:
“That a sam not excesding Rs. 10,44,00.000 be granted to the Governor Genersl in

Conncil to defrav the charges which will come in_course of payment during the vear
end'ng the 3lst dav of March, 1834, in respect of ‘Indian Posts and Telegraphs Depart-

ment, (including Working Expenses)’.”

The motion was adopted.

DEMAND No. 25—INTEREST ON DBBT AND REDUCTION OR AVOIDANCE ‘OF. DEBT.
Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The motion

before the House is: i he Go General in
“Th t exceeding Rs. 2,14,88,000 be granted to the Goyerror tiefera J

Councilattosd?f';‘avnzh:}‘:hargeg which will come in course of payment %“’i‘{;ﬁ ?:‘.’:‘::

ending the 3lst day of March, 1834, in respect of ‘Tnterest on Debt and Reductio

Avoidance of Debt’.”

.
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My, B. Das (Orissa Division: Non-Muhammadan): I do not find the
Finance Member in his seat; otherwise I wanted to ask him one question.
May I put the question?

Mr. Deputy President (Mr. R. K. Shanmukbam Chetty): Yes .

. Mr. B. Das: My question is this. We have said that the sum he has
provided for the reduction of debt should not be provided this year and
should go towards reduction of taxation. He has evaded answering that
question. T should like to have an sanswer from him.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
able Member will get another chance on the Finance Bill to ask that
question if he wants to do so.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rurel): May I ask vou to postpone this item and pass on to the
next one?

Mr, Deputy President (Mr. R. K. Shanmukbam Chetty): Yes, the
Chair has no objection; it is but fair to postpone* the consideration of
this Demand.

Deuayp No. 26—INTEREST ON MISCELLANEOUS OBLIGATIONS,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question

18

‘““That a sum not exceeding Rs. 50.42,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the vesr
ending the 3lst day of March, 1834. in respect of ‘Interest ou Miscellaneous Oblige-

"

ions'.
The motion was adopted.

DeMaND No. 27—STaFP, HOUSEHOLD AND ALLOWANCES OF THB GOVERNOR
GENERAL,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 4.36.000 be granted to the Governor Genersl in
Council to defrav the charges which will come in course of payment during the year

ending the 3lst day of March, 1834, in respect of ‘Staff, Household and Allowances of
the Governor Geueral’.”

'The motion was adopted.

DEMaND No. 20—CouNcIL or STATE,

- Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a snm not exceeding Rs. 1,04.000 be granted fo the Governor General in
Council to defrav the charges which will come in course of povment during the year
ending the 3lst day of March, 1934, in respect of ‘Council of State’.'

The motion. was adopted.

*For further discussion of this demand see pp. 190183,
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DeMAND No. 25—INTEREST oN DEBT AND IREDUCTION OR AVOIDANCE oF DEBT.

_Mr. Deputy Puitdept (Mr. R. K. Shanmukham Chetty): The House
will now resuwme* consideration of Demand No. 25. The motion before
the House is:

“That a sum not exceeding Rs. 2,1488,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Interest on Debt and Reduction or
Avoidance of Debt’.”

Mr, B. Das: I wish to ask the Honourable the Finance Member one
particular question. We have urged from this side of the House whether
he ean sce his way not to provide any funds for reduction of debt in
the Budget this year and to postpone it and utilise the sum for reduction
of taxation.

Dr. Ziauddin Ahmad: T would like, in this connection, to ask the
Finance Member a few questions. My first question is, why the sterling
loans have not been transferred to the rupee loan during these days.
The second iz, why, when the rate of interest has been very much lowered
in England, we have not taken advantage of that low rate of interest.
My third point is, why any provision has been made at all for payment
b6f War debt since we are not paying War debt at all. Considering that
our Budget is in a very bad condition, is it not desirable that we should
do away with this particular item saltogether? The fourth question is
this : %ev are putting a very large sum under the head ‘‘avoidance of
debt’’, just as my Honourable friend during the discussion on the Railway
Budget said that we were putting very large sums in the depreciation
fund. Therefore, in these bad days is it not desirable that such large
‘sums should mot be set aside and some relief should be given to the

tax-payers?

The Honourable Sir George Bchuster: This is rather a novel form of
debate. It seems that the House is content to receive answers from me
and not to advance any arguments on the merits of a particular case. I
am very flattered by that attitude.

My Honourable friend, Mr. Das. has raised the question as to whether
in a year of difficulty like the present it is necessary for the Government
to continue making provision according to the terms of the existing con-
wention for the reduction and avoidance of debt. That, §’1r, is a subject
with which T dealt at some length in one of the earlier stages of our
Budget discussions. I do not know whether my Hpnourab_le friend was
present when I dealt with this point, but I am gfrmd that if he was not
convinced by what I said then, I have really nothing to add on the matter.
To my own mind, the arguments which I then advanced were e.nt]:g]‘gsr
convincing. As I regard the position, it 18 thls.. We have got mt r:
year, as I have always made it clear, to face conditions of very greg‘ﬁ:ns
certainty. It would be most unwise for t’.he. Government, fm con :’ tions
of that kind, o cut out a provision which is in a sense 8 sqﬁetg] proA fon
in the Budget. On its merits, it would be entirely unjustifia 'e.the }])ast
from that, one of the great objects which we have had in wewallid we
‘year and which, I think, we may claim that we have gone & fong W&

*yide page 1900 ante.
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to atteining with very beneficial results to the finunces of the country, is
the improvement of the Government's credit, Now, Sir, rightly or wrongly,
ghere is: nothing which creates such an adverse impression in the minds
of the public at large both in this country and in London as any sugges-
tion that the Government are helping themselves to get over their diffi-
culties by the process of what is commonly known as raiding their own
sinking fund. That is a course for which we should find it impossible to
stand in present circumstances. When some Honoursble Members have
thought that we were exaggerating. the safety provisions im our Budget
this year, I found it necessary to point out one particular element of
weakness in our present position which is not revealed in the budgetary
figur2s, and that is the position as regards the Railways. My Honourable
friend knows perfectly well that although we take credit for the full amount
of interest due to us on the Government’s advances to the Railways, the
Railways are not, in fact, according to their own system of accounts,
carning the money with which to pay that interest. They can' only pay
that interest by raiding. their own depreciation fund. It may be held that
the ﬁz]vision annually made for depreciation is too high and: that in fact
the Railways are noé spending on replacements each year:tbe same amount
a8 they are setting aside for depreciation. But evea.if we take that into
account; my Henourable friend will know, bacause be is a:careful student
of Railway secounts; that last year ths amount which the Railways had
to draw from the depreeiation fund considerably ezceeded-the unexpended
balance  of. their depreciation sallocation for:last year. Therefore, the Rail-
ways are really down om the year. They are paying-us in interest more
then their earnings by way of net profits, even if you add to those net
profits - the unexpended balance of their alocation for the yesr to the
depreciation fund. That, Sir, is, as I say, an element of weakness in our
position and an additional reason for not further increasing that weakness
by reducing our own provision for reduction and avoidance of debt. If
my Honourable friend is not convinced by those comsiderstionsy. them his
views on financial policy differ from my own, and I am sorry to say that
we shall have to agree to differ. But I feel absolutely confident, and I
hope that the House will share my confidence, that the view which we
have taken of the position is the right one.

Then, Sir, my Honourable friend, Dr. Ziauddin Ahmad, put to me
three questions, I am afraid, T must confess I did not understand the
purport of my Honourable friend’s first question, but it seemed to me
that he had in mind that we might possibly reduce our sterling indebted-
ness by increasing our rupee indebtedness. Surely my Honourable friend
knows that when we borrow pounds sterling instead of rupees, we adopt
that course not because it suits us better to borrow in London than in
India, but hecause we want sterling. We have sterling commitments to
meet, not rupee commitments. It serves no purpose to the Government to
raise rupecs in order to meet sterling expenditurs unless it cam convert
those rupees into sterling and the amount of rupees which the Government
can convert into sterling depends entirely on the exchange position and
the amount of remittances which the Government can obtain through the
market I can assure my Honourable friend that wse limit our sterling
borrowing to the extreme minimum which is necessary in order to meet
our requirements. We should never raise a penny more in London than
we require to raise in order to meet our sterling commitments. The main
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commitments wh‘ich we have to consider at present, apart from our current
requirements WhQOh we have been able to meet through the ordinary remit-
tance purchases in the market,. are in regard to the repayment of sterling
loans, and those have to be repaid in sterling and we have to raise sterling for
that purpose. Then, my Honourable friend asked me why we had not
taken advantage of the low rates of interest prevailing in London to con-
vert some of our own high interest bearing sterling loans. That, Sir, is
a point which I thought 1 dealt with very fully in answering a similar
criticism made by my Honourable friend from Madras, Diwan Bahadur
Ramaswami Mudaliar. I told him then that it was a matter on which
I was not in a position to give full information to the House, because
there are all sorts of cousiderations.involved whick are mot suitable for
inclusion in a public statement, but I assured my Honourable friend that
we hud the matter in the forefront of our attention and that he could
rely on us to take advantage of every opportunity that offered. 1 believe
my Honourable iriend was satisfied with that assurance and I can say
no more now. But 1 might mention this—that s notification was issued
on the 7th of March to the effect that we would repay the six per cent.
loan which is maturing on the 15th June in London. Therefore we are
committing ourselves to taking one step in the direction that my Honour-
able friend desires. We are in a position in any case to give notice of
repayment of that loan, because our own existing sterling treasury balances
are sufficient to meet that commitment even if we should not borrow
further in London later in the year. Then, Sir, as regards the war debt,
my Honourable friend again raised a question which has been several times
discussed in the course of these debates. I can supply no further
infermation on that point. We regard the war debt as we must regard
it,—as an existing liability for which we have to make provision. It
would be dishonest for us to put before the House Budget estimates
‘which did not make provision for that liability. On the other hanfl, we
are naturally doing all we can to get the whole question taken up in the
coumc. of this vear, and considered together with the question of repara-
tion payments under which we should benefit. If we can get our war
debt- liability reduced, postponed or cancelled, then undoubtedly our posi-
tien will be pro tanto improved and it may be that tbat ml! provide us
with o much-needed margin of improvement and which will make it
possible at r later date to reduce taxation. (Hear, hear.) The House
can be confident of this that we shall do our utmost in the matter and,
88 8oon s our position has sufficiently improved. we shall certainly take
steps 1 the direction of relaxing some of those emergency measures which
are o unpopular with this House and with evervbody in the country. Sir.
I think that that sufficiently answers the questions that have been rz}lg»“d
and, s I have no arguments to meet, I must content myself with giving
the information. (Applause.)

Mr. Deputy President (\Mr. R. K. Shanmukham Chetty): The question
is:

v (eneral in
““That a sam not exceeding Rs. 2.14.88.000 he granted to the Governor
Couneil to defravn the charges which will come 1n course of pavment durllznfl t}tl? 've::
ending ‘the 31st dav of March, 1834, in respect of ‘Interest on Debt and Reduction
Avoidance of Debt’.”

The motion was adopted.
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DEMAND No. 80—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY
DEPARTMENT,

_ Mr, Deputy President (Mr. k. K. Shanmukham Chetty): The question
18

“That a sum not exceeding Rs. 6,02.000 he granted to the Governor General in
Coancil to defray the charges which will come in course of payment during the year

ending the 3lst day of Murch, 1934, in respect of ‘Legislative Assembly and Legisla-
tive Assembly Department’."”

The motion was adopted.
\ DEMAND No. 82—Hoymr DEPARTMENT,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The motion
before the House is:

“That a sum not exceeding Rs. 570,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1934, in respect of the ‘Home Department’.”

Classification of Political Prisoners.

Mr. 8. 0. Mitra: Mr. Deputy President, I move:
“That the demand under the head ‘Home Depnrtment’ be reduced by Rs. 100.'

Sir, I know that Jail is a provineial subject, but my justification for my
motion is to call attention to the interferecnee by the Government of India
as regards the matter of the classification of prisoners. I think it is within
the memory of most of the Members present here that the question of
classification was taken up by the then Home Member and that he then con-
sulted some of the Party Leaders before arriving at certain conclusions.
We on this side of the House have all along urged that, in deciding about
the treatment of prisoners in jail, the motive for the crime in question
should also be taken into consideration; but, for reasons best known to
Government, that was not done. The position taken up by them was
generally that when a man is convicted and sent to prison, the jailor has
to carry out the order of the judge. Tt is for the judge to decide w})ethe.r
the imprisonment should be simple or rigorous and also the period of impri-
sontient, and that he alone is to judge about the motive in nwardmg
sentence. Once a man is convicted, the jailor has merely to carry out his
orders and the duty of the jailor is only {o see that the prisoner does nob
suffer in health.

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chet.'t:y)
vacated the Chair which was occupied by Sir Leslie Hudson.]

Now. that depends on the status of the prisoner, and the mode of life
he is nccustomed to, and, so far as 1 know, those were the counsiderations
that induced the Government of India to make some general rules for the
classification of prisoners. But in effect now we find that instead of the
political prisoners getting proper treatment, the trestment meted out to
them is sometimes vindictive. Even the principles that were laid down
by the Government of India with regard to taking into consideration the
factor of their education, mode of life. training, and so on, are not taken
into account in treating the prisoners in the Tndian jails.
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Bir, I shall not go into individual cases. That is no
1 can cite innumerable instances where not only Iglefxt!l]:gnflr rp}fﬁ: I:::;‘;
respectable ladies, coming from the highest social strata of indiuu life
have been classed as ““C’’ class prisoners, without any consideration whatso.
ever, w1'ohou.§t the lgast compunction and often by way of vindictive punigh-
ment. Their previous career, their station in life, none of these things is
held of any account. Even today, while coming here, T received a letter
about the treatment of a certain gentleman, whom I do not know personal-
ly, namely, Professor Nigam. He was tried in the Delhi Conspiracy Case
and is now in the Cawnpore jail and his brother writes to me to say that
he was a Professor in the Hindu College here. But he has been classed
as ‘‘C"”". T cen ecite any number of similar cases, but on the present
occasion I shall not go into individual cases. I would like to estsblish
before the House that the Local Governments have not been properly
instructed by the Home Department of the Government of India, that the
so-called rules of classification that the latter have framed are not even
enforced in the provinces, and I think it will be borne out by severai
Members on this side at least that several ladies, who have been convicted
in political cases, have been grouped and put along with women
who  have been sent to- jail . upon oonviction for very heinous
offences and that they were forced to live in the company of such
degraded and desperate prisoners.. I dare say, even 'this Government
will not oontend that the idea of punishment is merely vindictive instead
of being corrective, and that they will not at least claim that they merelv
send these prisoners with a view to wreaking vengeance on them and
thereby debasing them and destroving their morale. Instead of being
corrective in any way, this mode of treatment of prisoners in jail veally
debases them. .

Further, there are other classes of prisoners who are prisoners only in
same, like State Prisoners under Regulation III of 1818, who are never
tried or convicted and had no oceasion to disprove the so-called charges
which are hardly even known to them. These people are also treated.
sometimes ‘very harshly and like ordinary criminals. We hear of many
cases of hunger strike which are generally due to misbehaviour and insulting.
conduct of some of these jail officials. It is not always the fault of these:
jail officials, because I know from my own experience that in some prisons
the Jail Superintendents do not know that the State Prisoners are not to-
be treated like ordinary criminals with whom they are accustomed to deal,
in the jails. For all these reasons I think it is time for the Government
of India to initiate further principles which should be strictly followed,
that considerations about education, social status, and mode of life to
which these political prisoners are accustomed should be taken into account
before they are classified. '

I know, and one can easily guess from the uniformity of punishment
under several sections, that in dealing with political crime there must be-
some instructions, direct or indirect, even about the quantum of punish-
ment that is being inflicted on political prisoners. I kpow that, lnstt_aad of‘
issuing notices to these magistrates and giving them hints, recourse is bad
to the Public Prosecutor to get .up -and say that.he demands so much
punishment in such csses. So really it is the policy of the Government
of India to dictate to these magistrates directly or indirectly. If they do
it, why should thev dictate only about their sentence? Why should nof

they also enforce their own rules that the previous life and education and
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status of prisoners should also be considered in clagsifying them? Thera
18 # generul impression that in political cases it is due to the vindictiveness
of the Government that they are embittering feelings. On these crounds.
I move this motion and point out to Government that, inctead of doing
any goud by this classification, they have really made the condition of the
political prisoners far worse in the Indian jails.

LEGISLATIVE ASSEMBLY. [10rn Marcn 1033.

Sir, 1 move.
My, Chairman (Sir Leslie Hudson): Cut motion moved :
“That the demaud under the hend ‘Home Department’ be reduced Ly Rs. 100."

Mr, Hﬂmmm Azhar Ali: Bir, I rise to support this mqtion. 1 TP |
another moticn in my name about the Aligarll and Muslim Universities
which for want of time 1 have not moveg today, and as 1 knew that my
friend, Mr. Miitra, wus goiug to move thig motion, I thought that I should

give preference to .fhis, because 1 shall find more time on the Finapce Rill
to move that motion.

Sir; this question u( clussifigution of palitical priseners has been eLguging
g py. OW witenmon for 8 very lewg tawe.  The House kuows well
that guestions aftey. questions Luve been put in this louse
s0d the Howme Depurtinens bas wlways boen moved with regard to
classification.  Bix, 1 san glad to be able to say that in my own
Province of the United Proviaces, whergever such ocousions have
arisen, the Home Mesnbar there has tried his level best to sutisfy the
puble demsnd. But that is not the case overywhere. 1 ulso know,
Sir, thut the Congress people or those who have gone to jail for civil
.disobedience, or other political prisovers do not wunt that there should be
any cxpression of symputhy either in this House or outside. Wbhat they
did they did in obedience to the country’s cause und in obedience to their
conscience. It is not for any kind of personul nggrundisement that they
«did this. Sir, the proper classification of prisouers, us wy friend, Mr. Mitra,
said, is very necessary. Those people who go to juil have to put up with
circurustances in which their hoalth suffers and their worals suffer and they
cannot keep up their educational standards. If they are supplicd with
proper bLooks and pupers, they might be culightened on modern subjects
and the subjects which the country is at present discussing.  Sir, it 1s all
very well to sayv that certain people are put in the proper clusz, but we
find ¢vervwhere that there are complaints and very little attention is paid
te this matter.  Sir, it is indeed a hardship in itself to send patriots to
jail und Government ought to recognise that.  Over and above that, if they
are put in a class which is not their due and which causes them incon-
venience, it is a matter which not only is a disgrace to the country, but
-algo gives the (Government a bad name. 8ir, we recognise that their sucri-
fices are very great and they only go to jail for no crime of theirs, but only
to serve their country. This the Government cannot deny that they are
not doing all this for self-praise or for self-aggrandisement, and nobody will
say that they have gone to jail from any selfish motives. S8ome people may
say that they have gone for self-aggrandisement, but that is a far-fetched
idea and nobody. having the lenst sense or wirdom in him, will aseribe that
motive to these patriots.

‘With these remarks, T support this motion.
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Mr, B. Das: Sir, I wish to voice the demands of the unfortunate
province to which I belong. In that province, the pravince of Bihar and
Orissa, Sir, the rules are somehow or other always misinterpreted. There
are curious ways of dealing with things and things happen there which
never happen in the province of my Honeurable friend, Sir Harry Haig,
the Home Member of which province was so much praised by my friend,
Mr. Azhar Ali. Sir, in the Province of Bihar end Orissa, I think the
prisoners of Orissa are not properly classed. The officials do not quite
follow the lines laid down by the Government of India by which thev are
to classify the prisoners. Prisoncrs, who belong to good Tamily ot of high
social position, are to be classified to higher classes, but at” times they
were classified, by some unwritten laws, to lower classes. I joined in a
deputation to wait upon my Honourable friend, Sir Hurry Haig, when he
was acting Home Member in 1920 and asked him to treat uniformly all
cr-legislators and we urged that all Ex-M. L. As. ought to be classed as
A" class  prisoners. We drew his attention to the cases of Messrs.
Rafi Ahmad Kidwai and Nilakantha Das and they were clussed as ‘A"
Class. Well, there is the case of Mr. Ram Narayan Simgh, ez M. L.A..
from the province of my Honourable friend, Mr. Gaya Prasad Singh, and
who was not classed as an ‘*A’"’ Cluss prisoner in the second Satyagraha
movement. Mr. Dwarka Prasad Misra's case is another instunce. He
was very much ill:treated by the Goveriment of the Central Provinces
end he was put into Class ““B’’. He was not even given clothes to wear
and he wus made to move from ome jail to another with only a piece

¢ blanket. 1 think the Honourable the Home Member knows the case
fully well.

Then, there is the ill-treatment of women prisoners.
Congtress leader, Mrs, Kamla Devi Chattopadhyaya,
today out of the prison, wasimade a "C” Class prisoner. After we
becekled the Honourable the Home Member, she was transferred to a
better jail and placed in a better class. I will cite one instance in my
own town, we., that of Mis. Malati Pevi. She was clessified as & “‘C”’
Class prisoner and is still- in prison. She is the wife of a younger eousin
of mine. She is related to very mamy prominent people in India. She
has a relative here in the House, though not a Member of the House.
Mrs. Malati Devi is a grand-daughter of the late Mr. B. L. Gupta, ence
one of the Judges of the Calcutta High Court, and she is the deughter-
in-law of the late Mr. Gokulanand Chaudhury, a prominent leader of
Orissa in his timne. Her husband's eldest brother, Babu Gopabandhu
Chaudhury, is the leader of the Orissa Congress at present and he is the
uncrowned king of Orissa. She belongs to the most advanced and respect-
able family in Orissa. But when the Deputy Magistrate tyled her case
which wns started for picketing for the second or third time, she wus
classed as a *‘C" Class prisoner. This is & most beinous state of affairs.
People, who belong to the highest family, who have got tl'le highest social
status in the country, are condemned as ‘‘C’’ Class prisoners, because
Government think they will thercby break their epirit and bumiliate thfﬁe
lenders in the eyes of the public; but I may remind 1y Honouxtwt i
friend, the Home Member, that thereby vou only c}:e:x't»'c- a halo to eir
name and fame. Those who are condemned as “C’" Class prisoners,

. . ¥ i or Kamla Devi, occupy very
especially people, who. like Mn]af't.Den T e country is
high positions in society, their position and ”p“t".t"?f;ﬁ'&gde@imfthe
enbantd thersby und the feeling of the eOWEY B LR Mobotid be
Govertment. T #gree With the previous Speakers

That well-known
who I am glad, is
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jproper classification of prisoners who, otherwise, if they wers not political
prisoners, would have been classed as “B’’ Class or ‘A’ Class; and “A’’
«lass prisoners should not be condemned to ‘‘C’’ Class, simply because
they are patriots and not criminals. I do hope that my Honourable
friend will bear this in mind and advise the Provincial Governments not
4o have this salutary rule misinterpreted against the political prisoners
-which apparently they have hitherto dane.

I believe, Sir, that we are on the thréshold of peace and peaceful
‘atmosphere and I hope my Honourable friend, Sir Harry Haig, will do his
bit to create that peaceful atmosphere which we are anticipating with the
‘release of the White Paper simultaneously with the releage of all political
leaders including Mahatma Gandhi. (Interruption.) I agree with my
interrupter that white is the emblem of peace. I am glad that hope is
dawning and the white angel of peace is coming with the White Paper.

Mr. D. K. Lahiri Ohaudhury: Sir, I wholeheartedly support the remarks
made by the previous speakers. Evidently it is a fact, it is a bare naked
fact, if 1 may sav so, that justice and equity is being supplanted by
barbarism and brutality. Number of instances have come before us, not
only of ladies of ordinary station in life, but ladies of the most respectable
femnilies whose honour and dignity have been frampled under this malicious
jail administration, and, if the Honourable the Home Member had the
chance of visiting the jails and of hearing the woeful tales of respectable
gentlemen and respectable ladies, he would find that practically barbarism
is being practised tbere. If Government want to prove their bona fides,
this is just the opportune moment when they should come with the
utmost dignity just to show a little respect for these respectable ladies
‘who are suffering. !

It has been said by my Honoursble friend, Mr. Mitra, that the judg-
ment should be the judgment of the judges and the treatment in the jails
.sbould be administered by the judgment which the prisoners receive. Bub
.what do we find? From Delhi, Simla and other places, orders are issued,
and the prisoners suffer for that. If this is the way of the administra-
ion, if this is to be justice, I should be the last man to co-operate with
this Government. But I think it quite necessary at this moment when
there is an atmospbere of peace and of waiting for the new Constitution,
this should be the pioneer or initiative stage for better treatment of these
prisoners and a real classification should be made of their daily life in
jail. ,
Another thing That was pomted out by my friend, Mr. Mitra, was thab
ladies and gentlemen, who come from very respectable familxes,. who do
not commit any crime like ordinary criminals, and whom sometimes the
Courts even do not find to be guilty, are treated in this manner. I want
to emphasise this point particularly at this stage, so that my Honourable
friend, the Home Member, will find some substantial means to classify
these prisoners properly in the provincial jails and other places, and he
should make it a point to see that these prisoners get proper treatment.

1 perfectly well remember that Jatin Das sacrificed his life on accqunﬁ
of this. maladministration in the jsil. I maintain that, from the sacrifice
of that great soul the classification of prisoner has started. It that great
soul was sscrificed in that manner for this clagsification -and treatment,
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d do not think any Member in this House, with a clear conscience, can

approve of the present policy which is being administered by th i
of the Government, I mean the Home Me%nber. °C by the excoutive

Mr. T. N. Ramakrishna Reddl (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural) : Mr. Chairman, I have great pleasure in support-
.ing wholeheartedly the motion so ably moved by Mr. 8. C. Mitra who has
got such an intimate knowledge of the working of the jails in this country.
I am not speaking on behalf of such felons who commit felonious crimes
and go to jails. Buch people are bound to suffer and they are bound to
suffer in jails also. For such persons any amount of harsh treatment in
jails will not be out of place. But I am talking on behalf of these
patriotic ladies and gentlemen who have gone to jail for the cause of a
high idea, for the cause of patriotism and for the cause of the country.
It is on behalf of these ladies and gentlemen that I appeal to the Govern-
ment to adopt a more humane treatment for them when they go to jails.
Surely they will never ask for such treatment: they are patriots and they
go there and suffer; but any civilised Government should take into con-
-gideration their status and their position and the motives which prompt
them to go to jails, and then the Government should give them the treat-
‘ment which is their due. The Government themselves consider these
ladies and gentlemen as equals to any of their best men: they have to
make pesce with them and some of them have been called to the Round
“Table Conference where they have been treated on terms of equality with
the greatest men in Great Britain. I need not cite instances. So, when
‘such patriotic men and women suffer for the sake of the country, they
-should certainly be given better treatment in jails.

Last year there was an adjournment motion in this House with regard
to the treatment that was given to some ladies in the Delhi jail. Many
.of the ladies were sent from the Delhi jail to various other jails and they
_refused to go, because they had to be segregated and to be set along with
male prisoners. When they refused to go, they were treated very badly.
That gave rise to an adjournment motion in this House. I am not going
to multiply instances and cases where women prisoners were put to the
greatest troubles and hardships. I may also take this opportunity of
bringing to the notice of this House thab great patriots, siter they have
gone to jail, after they have experienced jail life for a couple of months
or more, have practically become physical wrecks. That shows there 15
something rotten in the state of Denmark. I need not quote many
instances: we have got s recent instance in the case of Mr. Subhas
Chandra Bose who has gone to Vienna to recoup his health.

Mr. 0. 0. Biswas (Calcutta: Non-Muhammadan Urban): There was
Do question of “classification of prisoners’’ in his case.

Mr, T. N. Ramakrishna Reddi: I am speaking of the treatment which
they get in jail.

Mr. D. K. Lahiri Ohaudhury: Is it not a fact that he was beaten in
jail? '

‘The Hoénourable Sir Harry Halg (Flome Member): oWhat is this fact
to which the Honourable Member is drawing attention?
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Mr, D. K. Lahiri Ohaudhury: The £act is that when.Mr. Subhes
Chandra Bose was in jail, he was beaten.

The Honourable Sir Harry Haig: What is the Honourable Member’s
authority for this fantastic story?

Mr. D. K. Lahiri Ohaudbury: The authority is the fact that Govern-
ment dare not institute a non-official inquiry,

“An Honourable Member: That was on a previous occasion,

" "The Honourable Sir Harry Haig: The Honourable Member has not
given his authority.

‘Mr. T. R. Ramakrishna Reddi: Then there is the case of Dr. Ansari
who had to give up his political uctivities an account of considerations of
health.  There are many such instances. These go omly to show that
the Government want to prevent these patriots by terroriemn from teking
up the cause of the country. We have also been Learing of so many
instances of hunger strikes in jails. I brought to the notice of the
Home Member the case in the Rajahmundry jail where prisoners have
been on hunger strike for the 90th or 100th day; and there are many
such instances in various jails. Certainly most of these cases are due to not
giving them proper classification in jails or proper treatment; the jail
authorities want to ride rough-shod over them as they do with regard
to felonious criminals.  Most of these instances are due to the bad treat-
ment they get in jails. So, this is the proper time to bring to the notice
of the Government instances which are happening throughout the count
of which the Honourable the Home Member himself might have hear?:
2 that he might issue proper instructions to the various jail authorities
to treat these prisoners much more humanely, and also instructions to
Magistrates to give proper classification to the prisoners. With these
werds, 1 have great pleasure in supporting the motion moved by my
friend, Mr. S. C. Mitra.

Major Newub Akmad Nawaz Rhan (Nominated Non-Official): Sir, I would
like to draw the attention of Government and of the officers concerned in
this question to an important point, that theyv should not provide so
many facilities and luxuries in the jail which will produce an ardent desire
in the minds of the poor or unemployed pcersons to commit ordinary
political offences as to enjov those facilities which are given in the jails.
I was once a non-official visitor of the jail and visited a jail with the Deputy
Commissioner. Several persons in the jail, who were enjoving far better
comforts and much better life than thev could ever expect at home............

‘Mr. 8. 0. Mitra: Go there and try.

Mr. D. K. Lahiri Chaudhury: I hope vou embraced them im jail,

Major Nawab Ahmad Nawaz Khan: There arc many persons in the jail
who are enjoving better eomforts than they do at heme, .and, if-any Hon-
ourable gentleman is in doubt, he should come with me and I shall.........
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Mr. D, K. Lahiri Chaudhury: The very recent statement made by some
of the Nationalist leaders of your own province falsifies your statement;
and it shows that even some of the prisoners were shot,

!&]or Nawab Ahmad Nawaz Khan: If anybody were to come with me,
I will show him that these prisoners are enjoying better life there

.........

An Honourable Member: When?

Major Nawab Ahmad Nawaz Khan: Any day you like, any Honourable

Member may accompany me together with a high official to judge whether
what I say is correct . . . .

An Honourable Member: Will you pay my travelling expenses?

Major Nawab Ahmad Nawaz Khan: I will pay your travelling expenses

if I am wrong, but you will pay the travelling expenses for both of us if I
am right.

Mr, 0. O, Biswas: Sir, is betting allowed here? (Laughter.)

Major Nawab Ahmad Nawaz Khan: My point is that the necessities of
life should be provided, and everything very necessary should be supplied,
but there should be no luxuries provided, nor should the prisoners be
given any extra facilities in jails; because, in that case, many people would
like to go to jail. I will just tell an instance. During war days, most
probably it was, I think, in 1918 or 1919, in the Dehra Ismail Khan dis-
trict, thgre was poverty, and people wanted that cheap grain shops should
be opened. Some grain dealers refused to co-opcrate with us. Many poor
people came to me and I took them to the Honourable Mr. Latimer, the
then Deputy Commissioner, and these people openly said that, on account
of poverty, they will go and loot the shops, and if they are arrested, they
will go before the Magistrate and confess their guilt and tell
him that they did deliberately commit the offence because they would
like to get into the jail where they can get soine food and also do some
work. The result was that all the rich people and the banias held a con-
sultation and subscriptions were raised to open cheap grain shops.

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty)
resumed the Chair.]

Sir, naturally, when there is great unemployment in the country, it is
not a theoretical thing that I am talking, but it is a fact that many people
would like to go to the jail, because many prisoners in jails have more
facilities and better comforts of life than they can get in their homes.
Therefore, these amenities of life should not be afforded to such a large
extent, as it may produce a desire in the m.m(ls of the people to commit
crimes and get into jails, and it will also be 1mpossll>']e-; for the Government
to provide for all such people in jails. All nccessities of life should be
met, but there should be no luxuries provided; but, if there are any hard-
ships, these should be removed.

: Non-Muham-
Mr. Gaya Prasad S Muzaffarpur cum Champaran:
‘madan): Syit, my frien‘clll;‘hthg Nominated Member from the North-West

Frontier Province, 5
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Major Nawab Ahmad Nawax Khan: May I ask what is the difference
between nominated and clected? As you are bound to your constituency,
80 1 am ulso bound to wine, and it 1s a great honour for a Nominated
Member to belong to one party rather than to be trying and begging 2,000
people for votes as clected Members do.

Mr. Gaya Pra.s&d Singh: My friend, the Nominated Member from the
North-West Frontier Province, hag spoken in his usual way. He hus

been true to tho constituency which he represents, 1 meun the executive
Government -

Major Nawab Ahmad Nawaz Khan: I am following you.

Mr, Gaya Prasad Singh: It is an irony of fute that my friend should
stand up in this House and say that the treatment which is accorded to
some of the political prisoners in jails is wore comfortuble than they
deserve, when the Legislative Council of his own Province should be dis-
cussing or proposing to discuss a motion for the adjournment of the busi-
ness of the local Couneil, relating to the harsh treatment meted out to the
prisoners in the very jail of his Province.

Major Nawab Ahmad Nawaz Xhan: Has th: gentleman read the reply?
Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.

Mr. Gaya Prasad Singh: Whatcver the reply may be,—I have not cared
to read it carefullvy Coe .

Major Nawab Ahmad Nawaz Khan: Then jou should first read it......
Mr. Gaya Prasad Singh: May I be perniitted to continue, Sir? I did
my friend the courtesy of listeniug to his speech without interrupting hin,
and I will ask him tc cxtend to me the same courtesy and listen to me
without these constant interruptions which nie somewhat indccorous,

What I was saving was this. that an attempt was made by the Non-
Official members of the Legislative Council of his own Province to raise a
discussion ..

Major Nawab Ahmad Nawaz Khan: First read the reply given by the
Government and then . . . .

Mr. Gaya Prasad Singh: I think, Sir, the Executive Government should
show greater sense of responsibility in Nominating Members to this House.
{Applause from the Non-Official Benches.) It is not doing credit to
themselves when they nominate Members who do not know what ordinary
courtesy is when they are sitting in this House.

What T was saying was this, that there is deep diseatisfaction in the
Province from which my friend, the Nominated Member, comes, with
regard to the treatment meted out to political prisopers in the jails rituated
in his own Province . . . . .

Mr, 0. 0. Btswas: On a point of order, Bir. Are we discussing the
classification of prisoners, or the classification of Elected and Npminat@d
Members of the Assembly? (Laughter.) .
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Mr, Gaya Prasad Singh: My friend says that he was for some time a
non-official visitor of a jail in his own Province, and his impression is that
the treatment in the jails is better than they deserve. 1f that is so, I
think he has fully justified his nomination ns a non-official visitor to
that juil. My friend, Mr. S. C. Mitra, and others who followed him have
very clearly shown the profound dissatisfuction that exists on account of
the kind of classification that is sought to he made in regard to political
prisoners in different parts of the country, and also on account of the
treatment which is accorded to them. My friend, Mr. B, Das, whom we
sre sorry to part with from our own Province, has referred to the cases
of Mr. Ram Narayan Singh, who is an ez-Member of this House from
Bihar and also to the case of Mr, Dwarka Prasad Misra, who was also an
ez-Member of this House trom the Central Provinces, but my friend forgot
to mention the name of another equally respccted gentleman who comes
from his own province of Orissa, and that is Pandit Nilakantha Das......

Mr. B. Das: He is an ‘‘A’’ class prisoner.

Mr. Gaya Prasad Singh: The sort of treatment that is meted out to
Tandit Nilakantha Das is not at all satisfactory judging from the reports
which are appearing in the press. I know the sort of feeling which existed
between my friend, Mr. B. Das, and Pandit Nilakantha. Das, . . . . .

Mr. B. Das: Is it correct to reflect . . . . .

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.
In the opinion of the Chair, the Honourable Member is not justified in

making that statement.

Mr. Gaya Prasad 8ingh: T am sorry. Sir, I should have said anything
to reflect upon my dear friend, Mr. B. Das, . . 5 »

Mr. B. Das: 8ir, aa all these discussions will appear in tbe press,
will you kindly permit me to make a personal explanation? We are dis-
-cussing the question of classification of prisoners. Pandit Nilakantha Das
is an "*A’’ class prisoner. In fact, during the first Satyagraba period, he
was at first classed ‘‘B’’ and, at my request, my friend, Sir Harry Haig,
elassed him as ‘‘A’’, while others have been classed as “B’’ and *C”
and 8o no question of ill-treatment arises, and that is why I did not
discuss that matter. I feel that my friend should not have made that
personal attaek on me.

Mr. Gaya Prasad 8ingh: Sir, Mr. Ram Narayan Singh, if my infor-
mation is correct,—I speak subject to correction,—was also for some time
classed as an ‘A’ Class prisoner, and slthough some of the political
prisoners are classified as ‘“A’ Class, the treatment that is meted out to
,them is very vindictive. That is what I wanted to show. I never intended
%o cast any sort of reflection upon the views of my esteemed friend,
Mr. B. Das.

Now, Sir, there is a sort of humiliating treatment to which these
political prisoners are subjected. Along with other ordinary criminals,
these prisoners have to say every day in the morning and evening *‘Sarkar
Balam’. That is a humiliating thing which these prisoners are asked tc
do. The result is that thig sort of treatment and the sort of classificati-»
that is made creates bitterness all over the country. 9

D
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Some Honourable Members have referred to the treatment which is
aocorded to ladies also who are very respectable and have good social
standing in society. I will just allude to one case in Delhi alone. There
is a lady whose name is Balwanti alias Baldevi. She is the wife of one
Damodar Das Vaid. She is put in ‘'C’’ Class, although my information
is that when her husband was a political prisoner he was given special
class treatment. Mr. Damodar Das Vaid is a respectable man of some
standing who carries onv the profession of a vaid, and it was expected that
‘thig lady would be classed as a ‘‘B’’ Class prisoner. But she has been
classed ag a ‘‘C’’ Class prisoner. My information is that she made an
application dated the 18th January, 19383, to Mr. Pool, Additional District
Magistrate, Delhi, requesting that she should be classed as a ‘‘B’’ Class
prisoner. Thia application was sent to the police for enquiry and report.
I do not know under what authority or under what law this was done.
Her husband also put in an application before the Chief Commissioner of
Delhi, dated the 25th December, 1982. 1 will not multiply these instances,
but I will only say that this sort of promiscuous classification results in
creating an amount of bitterness in the country among the prisoners’
friends and relations and other people and defeats the very object which
the Government have in view. It -is intended fto cow down the
spirit' of the political prisoners; but it results in creating a great amount
of dissatisfaction which it is to the interest of Government to avoid.

The object of the punishment should be reformative and not vindictive.
Instructions have, I understand, been issued by the Government of India
with regard to classification of political prisoners. These instructions are
in themselves not quite so satisfactory as they should be, but even as
they are, they are not being properly carried out in many political cases
where the judges and magistrates are carried away by their conscious or
unoonscious bias and .mefe out a sort of treatment which is neither
desirable in such cases nor equitable. = With these few words, I support
the motion which is before the House.

Mr. 0. O. Biswas: Sir, it is something to be grateful for that, at the
end of a dull and dreary day, we have come upon something which
provides some excitement! Listening to mast of the speeches which have
been made, I was wondering what we were discussing. The cut motion
is, I take it, for the purpose of discussing the question of classification of
political prisoners. but :!l)lo sorts of matters have been imported into the
debate, quite #rrelevant to the topic raised. I am not at all certain even
now whether Honourable Members, who have addressed the House, were
objecting to the rules for olassification of political prisoners, or to the
application of those rules in individual cases. If, Sir, the rules are defective,
it is just as well that Honourable Members, who oconsider them to be
defective, brought the matter to the notice of the Government, pointing
out in what respects they were defective and called for redress. On the
other hand, if it is & question of application of the rules in individual
cases, then we have got to consider to what extent the Central Govern-
ment are responsible for it. Ts it suggested that the Government of
India issue directions by way of interfering with orders passed by the
.local authorities? Has there been any instance where it can be said. does
_any Honourable Member vouch for any statement, that the Central Gov-
etnment have really dictated to the Local Governments as to how a par-
ticular prisoner should be classified, or, even after he has been put in 8
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ocertain class, how he should be actually treated in jail? As most of the
Honourable Mernbers, who have addressed the House, have admitted, the
classification is, a8 a rule, made by the trying Court. Some one said that
trial Courts are full of bias, prejudice, and 8o on. Well, Sir, if they are full
of bias or prejudice, they sre the Courts which have awarded the sentences.
If you accept the sentences, you must accept the classification as well.
If you are not in a position to quarrel with the one, I do not see how you
can quarrel with the other. If, on the other hand, there are cases where
the classification is not made by the Courts, but by the jail authorities or
the executive, you have got to show in what respect the jail authorities
or the executive have departed from the standing instructions. Sir, what
is more to the point is this.  Has there been any instance where the
attention of the authorities having been drawn to a specific complaint that
the rules had not been followed, remedy was not forthcoming? That is
the real point. What the Government can do is to lay down rules; it is
their duty to see that those rules are satisfactory, that they are based on
humanity, that they meet the requirements of the situation. It is also
up to them to see that instructions are given that these rules are admi-
nistered properly, and not in a vindictive spirit. That is about all that
the higher authorities can® do in the matter. If these rules are not
properly administered in individual cases, that must be brought to the
notice of the Government. If no relief is yet forthcoming, then, no doubt,
it becomes a matter of legitimate comment. But it is no use indulging
in sweeping generalisations and embarking on an indictment of Govern-
ment as a whole, as if that was the deliberate policy of Government. I
refuse to believe that that ie the policy. Rules may or may not have
been followed in particular cases. It is not claimed on behalf of the
Government that none of their officers who are charged with the duty of
administering the rules ever exceed the line. That is true not merely of
the jail department, but of other departments as well. But when such
cases are brought to their notice, if they do not take any action, then of
course they bhecome open to criticism. The picture has been painted in
such lurid colours by some of mv Honourable friends that people will think
as it the whole of the jail administration throughout India in the case of
political prisoners is one of unrelieved oppression, cruelty, barbarism. . ...

Mr. 8 C. Mitra: You know the result.

Mr. 0. O. Biswas: I do not know if all my friends who have spoken
can claim to speak from personal experience.

Mr. 8. 0. Mitra: Yes, yes, from personal experience.

Mr. 0. O. Biswas: Mr. Mitra is speaking of otLer days. Here we are
discussing not the question of treatment of political prisoners; we are
discussing the question of .classification of political prisoners.

Mr. 8. 0. Mitra: Do you read newspapers?
Mr. 0. O. Biswas: I do.
Mr, 8. 0. Mitra: There are innumerable cases. Every day a number

of cases are reported in newspapers about classifying respectable gentle-
men and ladieg in class ‘‘C’’.
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Mr O, O. Biswas: 1 refuse to accept my {friend’s arithmetic and
regard the number as ‘‘innumerable’”’, in proportion to the large number
of prisoners who have been sent to jail. As I kave said bhefore, if there
are specific instances we have a right to ask Government. on their atten-
tion buing drawn to alleged caseg of maladministration of the rules, whether
action kas been taken by them or not. 1 will ask my Honourable friend
to confine his attention to existing conditions after the classification rules
were made, not the conditions which existed before. That, as 1 under-
stand it, is the only point whick arises upon this motion.

Mr D. K, Lahiri Ohaudhury: If I may mention a particular case, and
if T am not ruled out, may I mention the Rajshahi Mail Robbery Case,
wlere a son of & certain respectable gentleman was connected in that case
but though rufficient proof was not forthcoming, the judge was compelled
to give him punishment. I do not know why. It is a fact that after thLe
judgment was over, the judge called for his father and told him: “‘I
tegret very muck for the conviction of your son, but I had to do it.”’
That particular prisoner has been put in ‘‘C’’ Class. A number of re-
presentations were made to put him in “B’’ Class. Nothing has happen-
ed so far. : *

MY, . C. Biswas: I do not know if my Honourable friend would like
the executive to interfere with the judiciary in these matters.

Mr. 8. O, Mitra: What about the Meerut case?

Mr 0. 0. Biswas: Notwithstanding the interruptions from my friends,
I make bold to say that the jail administration . . . .

Mr 8. O. Mitra: . . . . is not perfect?

Mr. 0. O, Biswas: Nobody claims that it is perfect, but surely it is
not “brutal’’, ‘‘barbarous’’ and all the other adjectives which have beea
applied. Take the civil disobedience prisoners who have gone to jail and
come out. Can you Lonestly say what they have reported to you? I do
not deny for a moment that there may have been cases where the treat-
ment accorded to them was not in accordance with the rules, or where the
classification was not to their liking, but it is quite different from stating
that it is the deliberate policy of the Government to act in a spirit of
vindictiveness. Let us not forget that by overstating our case, we only
spoil it. '

Mr. 8. O. Mitra: You are overstating Government’s case.

Mr, O. O. Biswas: As a matter of fact, does not my Honourable friend
know tLat in a Bengal jail a lady prisoner was found writing love letters
to & fellow prisoner? Is not my friend aware that in a jail in the Madras
Presidency a lady was found in a condition . . . .

" Mr, 8. 0. Mitra: You are overstating Government’s case and spoiling
it.

Mr. O. O. Biswas: I am absolutely at one with my ftiends when they
plead for humane treatment, when they urge thLat the prisoners should be
classified according to their status and station in life, and that they should
not be dealt with in a spirit of vindictiveness, but what I object to is the
exaggerated picture painted in such lurid colours.
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Bir Mubammad Yakub (Rohilk Tyicict
madon Rural): I think there( llkund and Kumaon Divisions: Muham-

is some confusion about this cut. The motion
moved by my friend, Mr. Mitra, was about the classificatic iti
Drinoncre and. o’ recdi e classification of political

i ] ) ng the cut on the agenda, I thought that the
object of moving this cut was whether there should bLe any gulassiﬁcation
of political prisoners or not. In the case of non-political prisoners, there
i8, of course, need for classification, as regards status, social position and

comfort in life; but. I submit that, in the case of political prisoners, there
ought not to be any classification. They are not offenders. They are not
gent to jail for the sake of being punished. 1In fact, they are sent to jail
for the sake of their opinions. 8o wealth, status in life or position should
not be taken into consideration in convicting a political prisoner. If poli-
tical prisoners command any respect, it is not on account of their wealth
or education, but it is on account >f their political ideas and, therefore, these
invidious distinctions are objectionable. The political prisoner, whether
he is o Raja or an ordinary labourer, must be placed in the same class,
whatever that class may be. All these troubles that we have in jails about
political prisoners are due to this classification. When a political prisoner
fnds that a fellow prisoner is receiving better treatment, is getting better
food or is placed in a more comfortable house, naturally he feels that he
is mot being treated in a proper way, but if there were no classification,
then there would not have been this feeling of resentment.

Then, again, classification has been left at the arbitrary will of the
Magistrates. T have myself seen in Moradabad, a man, holding landed
property and having a higher social status, was placed in the ‘““C’' Class,
while others who did not enjoy that advantage were placed in the ‘‘B”’
Class, because one magistrate holds one opinion and another magistrate
holds another opinion. Therefore, I submit, that there ought not to be
this invidious distinction as regards political prisoners and all this classifi-
eation of ““A”’, “B’’ and ““C’’ should be dropped in the case of political
prisoners, With these words, I resume my seat.

{(Mr. C. S. Ranga Ijer got up to speak.)

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
able Member is not debarred from speaking if he wants to, but the Chair
would remind the House that as 5 o’clock is approaching and the guillotine
would fall, Non-Official Members would be deprived of the opportunity of
hearing the Government reply.

Mr. 0. S. Ranga Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): As thley.l;o(nourable the Deputy President has reminded ullﬂ
that there are only five minutes between now and the guillotine, %Iw
take only two minutes or one minute, leaving the Honourable the Aoflt?
Member to comment on the situation arising from the c'hsmusmnon.t A or
hearing the speech of my friend from Moradabed, all that I };“‘"’ Bo% Yo
is that the policy of the Government has not been one ]g PS:V: as; tor
equality and fraternity after the loss of liberty. 'Zl&]'e ngn tl:ereeis ok o
equality and fraternity behind prison bars, especially w
of liberty, j

: Bi bate has not

oura Halg: Sir, the course of the sle a8
‘Bft'r:; fo::ery l:lt:gsgmne'i‘;?whicﬁ to endea\l;t])urt }:n l?{;:le:mg? tt:: ;zms
i i able the - g on,
i’;;ntg tgatl}?b:: b:;;“r:exze io b'{‘:;eH&?lgovemment of India for Laving
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interfered with the discretion of Local Governments by laying down certain
ru}es for classification. Now, Sir, I could well understand my Honourable
friend, Mr. Joshi, who, I see, is not in his place, taking the line that no
person should live at a higher standard than the ordinary manusl labourer
eqd _that. on that account, it is not reasonable for Government to recognise
within the jails these social and economic distinctions. By another process
of thought, my Honourable friend, Sir Muhammad Yakub, arrived at the
same position. But, Sir, I do not understand that that is the case that
Mr. Mitra wishes to put before the House, and, therefore, I find some
difficulty in understanding why the Government of India should be censured
for dgmg, in fact, what was the demand three years ago of the Members
of 'tlns House, namely, that a further distinction in the classification of
prisoners should be introduced. Before that time, there was one very
limited class known as the Special Class in which a very few individuals
were placed on special grounds.

When the question of revising the classification rules came under consi-
deration, it was generally felt that it was desirable to interpose a clags
between that very limited special ‘‘A’’ Class—to which I notice that my
Honourable friend, Mr B. Das, thinke all Members of this Legislative
Assembly are as of right entitled (Laughter),—and the ‘‘C’’ Class in whioh
the ordinary prisoner naturally comes. Accordingly, s new class—''B’’
Class—was devised for persons of definitely superior status and economic
condition and habit of life.

Now, I do not think that there is really any serious complaint as to
the nature of the classification introduced by these rules. I do kmow, for
there have been many questions directing my attention to this point in the
House, that complaint is made that Local Governments do not always
place prisoners precisely in those classes in which Honourable Members
would desire to see them. Last September, that question was raised, and
1 was able to tell the House in connection with a representation which we
received fron an important Liberal Association in Western India that we
had addressed Local Governments on the subject of the general principles
of classification and had in fact assured ourselves that the Local Govern-
ments were fully cognizant of the principles that had been laid down and
were fully applying those principles. I would remind the House that the
classification is made in the first instance by the trial Courts and that it
is open to revision by the Local Governments. The final responsibility
rests on the Local Governments, but the Government of India have the
responsibility of laying down the general principles and satisfying them-
selves that those general principles are observed.

Now. it has been said that in the case of. what are called, political
prisoners, there is a policy of making the punishment vindictive, humi-
Jiating, barbarous—I do not know that I can enumerate all the adjectives
which have been attached to this treatment of political prisoners. But,
1 think. Honourable Members may perhaps have a somewhat incorrect
view of the actual conditions in our jails. ‘

Mr. 8. 0. Mitra: Why then are there so many hunger-strikes?

The Honouralle Sir Harry Halg: When I had occasion & few months
ago to visit Ajmer . . . . . - .

(It being Five of the Cloek.)

4
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Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.

The question is:

“That the demand under the head ‘Home Departinent’ be reduced by Rs. 100.”"

The motion was negatived.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
8
“That a sum not exceeding Rs. 5,70,000 be granted to the Governor General in

Council to defray the charges which will come in course of pa.%nent during the year
ending the 31st day of March, 1834, in respect of the ‘Home Department’."”

The motion was adopted.

DeMAND No. 33—PuBLic SERVICE COMMISSION.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question

“That a sum not exceeding Rs. 1,51,000 be granted to the Governor General in
Council to defray the charges which will come in course of ent during the year
ending the 31st day of March, 1834, in respect of the ‘Public Service Commission’."

(At this stage an Honourable Member was leaving the Chamber.)

- 'Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.
No Honourable Member can leave the House when the Chair remains

standing.
The motion was adopted.

Deuaxd No. 34—Immmnvi DEPARTMENT.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
M

“That a_sum not exceeding Rs. 3,04.000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of the ‘Legislative Department’.”

The motion was adopted.

DemMAND No. 85—Depart™ENT OF EpvcaTiON, HEALTHE AND LANDS.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
18
543000 be granted to the Governor General in

ill come in course of payment during the year
p t of the ‘Department of Education, Health

“That a sum not exceeding Rs.
Council to defray the charges which
ending the 3lat day of March, 1834, in respec
and Lands'.”

The motion was adopted.
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Davanp No. 86—FINANCE DEPARTMENT,

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 9,32,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of the ‘Finance Department'.”

The motion was adopted.

DrManD No. 88—COMMERCE DEPARTMENT.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

*“That a_sum not exceeding Rs. 3,51,000 be granted to the Governor General in
Council to defray the charges which will come in courss of payment during the year
ending the 31st day of March, 1834, in respect of the 'Commerce Department’.”

The motion was adopted.

P

Destaxp No. 41 —CENTRAL BoaRdp or REVENUR.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

““That a sum not exceeding Re. 1,71,000 be granted to the Go Gerneral in
Ceuncil to defray the m which will come in course of ent during the year
ending the 3lst day of , 1834, in respect of the ‘Cent: d of Revenue’.”

The motion was adopted.

DEMAND No. 42—PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF
ADMINISTRATION OF AGENCY BURJECTS.

. Mr. Deputy President (Mr. R. K. SBhanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 1,64,000 be granted to the Governor General in
Cooncil to defrsy the charges which will come in course of aaymout duting the year
ending the 31st day of March., 1934, in respect of ‘Payments to Provincial Govern-
ments on account of Administration of Agency Bubjects’.”’

The motion was adopted.

Deuanp No. 48—Aupit.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:
“That s sum not exceeding Rs. 88,62000 be granted to the Governor Gleneral in

Conneil to defray the charges which will come in course of payment during the yesr
ending the 3lst ¥lay of Magr‘ci, 1634, in respect of ‘Audit’.”

The motion was adopted.
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DEMAND No. 44— ADMINISTRATION OF JUSTICE.

M. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 58,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31lst day of March, 1934, in respect of the ‘Administration of Justice’.”

The motion was adopted.

Demaxp No. 45—PoricE.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
18

“That & sum not exceeding Rs. 188,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Police’.”

The motion was adopted.

DEMaND No. 46—PorTs AND PrroTAGE.

_ Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
18:

“That & sum not exceeding Rs. 10,78,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Ports and Pilotage’.”

The motion was adopted.

DeManp No. 47—Li16ATHOUSES AND LIGHTSHIPS.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The questiom
is:

~

“That & sum not exceeding Rs. 10,19,000 be grantéd to the Governor General im
Council to defray the charges which will come in course of payment during Eh.? year.
ending the 31st day of March, 1934, in respect of ‘Lighthouses and Lightships’.

The motion was adopted.

DemaNp No. 48—SurvEY oF INDIA.

Mr. i)epntj President (Mr. R. K. Shanmukham Chetty): The question:
is:

“That a sum not exceeding Rs. 1524,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the yesr.
ending the 3lst day of March, 1834, in respect of the ‘Survey of India’.

The motion was adopted.
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. DeMaND No. 49—METEOROLOGY.

_ Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
18:

Oot:;Tnl;.:o ndstfun noa:o ex;eeding E"'h 17,%9,(!)0 be granted k; the Govosnor Ge&oul in
nc efray charges which will come in course o ent durin °
ending the 3lst day of lhg, 1934, in respect of ‘Meteorol p.{?’ aring your

The motion was adopted.

DeMAND No. 50—GEO0LOGICAL SURVEY.
. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That & som not exceeding Rs. 1,73,000 be granted to the Governor General ia
Conncil to defray the charges which will come in course of payment during the year
ending ‘the 3let day of March, 1834, in respect of ‘Geological Survey’.”

The motion was adopted.

DeManp No. 51—BorTaNicaL Survey.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

~ “That a sum not exceeding Rs. 134,000 be granted to the Governor Genmeral in
Council to def the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Botanical Burvey'.’

The motion was adopted.

Demaxnp No. 52—Z00L0GICAL SURVEY.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That s sum not exceeding Rs. 83,000 be granted to the Governor General in
€ouncil to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Zoological Burvey'.”

The motion was adopted.

Demaxp No. 53—ARCHZOLOGY.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is: ¥ .

_“That & sum not exceeding Rs. 9,08,000 be granied fo the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Archmology’.”

The motion was adopted. -



THE GENERAL BUDGET—LIST OF DEMANDS. 1028
Demanp No. 54—MINEs.

_ Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
18 v

“That a sum not exceeding Rs. 120,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1934, in respect of ‘Mines’.”

The motion was adopted.

DEMAND No. 55—OTHER SCIENTIFIC DEPARTMENTS.

. Mr. Deputy President (Mr. R. K. Bhanmukham Chetty): The question
18:

‘“That » sum not exceeding Rs. 2,66,000 be granted to the Governor General im
Council to doan the which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Other Scientific Departments’."

The motion was adopted.

DeManp No. 56—EpucaTioN.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question

“That a sum not exceeding Re. 584,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the yesr
ending the 3lst day of March, 1934, in respect of ‘Education’.” ’

The motion was adopted.

DeuaND No. 57—MEDICAL SERVICES.

. Mr. Deputy President (Mr. R. K. S8hanmukham Chetty): The question
is:

“That & sum not exceeding Rs. 6,17,000 be granted to the Governor General in
Conncil to defray the ckarges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Medical Bervices'.

The motion was adopted.

Demanp No. 58—Punric HEALTH.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

ol in
. ding Rs. 6.58.000 be granted to the Governor Genera)
Conngi‘.:o.d::r':vn&toogﬁ:gzgwhioh will come in course of pavment during the year
ending the 3lst day of March, 1834, in respect of ‘Public Health’.

The motion was adopted.
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DeMAND No. 59—AGRIOULTURE.

. Mr. Deputy President (Mr. R. K. SBhanmukham Chetty): The queation

is:

“That a sum not exceeding Rs. 9,15,000 be granted to the Governor General in
Council to defray the elurgu whuh will come in course of payment during the year
ending the 3lst day of March, 1834 in respect of 'Agriculture’.”

The motion was adopted.

DrMARD No. 60—IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH DEPARTMENT

nr. Deputy President (Mr. R. K. Shanmukham Chetty): The question

‘That & sum not exceeding Rs. 3,08,000 be granted to the Governor Genanl in
siing the Jiet ey of Baren, 1834, Al om0 o o Penant, dnring the s
t of in res
Research Dopuhezt poct

The motion was adopted.

DeMaAND No. 61—Cavii, VETERINARY SERVIOES.

Mr. Deputy President (Mr. R. K. S8hanmukham Chetty): The quqstion
.
Th»a sum wot exceeding Rs. 5,78,000 be granted to the Governor Gommltn

' dulns the charges which will come in course of payment during the year
cnding the 31st day of March, 1834, in respect of ‘Civil Veterinary Services &

The motion was adopted.

Demanp No.. 82—INDUSTRIES.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The quegtion
is:

Rs. 1,60,000 be ted to the Goyernor General in
7Co|mal to I:?\’:”"”dm‘wlnch will e m"::um o! Jpayment during the year

‘nding the 3lst day of & in respect of ‘I
The motion was adopt.ed.

DeMaND No, 68—AVIATION.

'Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question

“That a sum not exceeding Re. 9,63,000 be granted to the Governor General in
ch.rgu which will cote in course of payment dnnng ‘the year

cil to defray the
%:g the 3let In 1934, in respect of ‘Aviation’.”

The motion was adopted. )
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DeMAND No. 64—COMMBRCIAL INTELLIGENCE AND STATISTICS.

: ‘Mr. Deputy President (Mr. R. K. Shanmukbam Chetty): The question
is:

“That- & sum not exceeding Rs. 4,63,000 be granted to the Governor General in
Council to defray the cbarﬁ:l which will come in course of payment during the year
§'¢'d3’§i the 3lst day. of rch, 1834, in respect of ‘Commercial Intelligence and

atistics'."’

The motion was adopted.

DeMAND No. 65—CENSUS.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:
. “That & som not exceeding Rs. 73,000 be granted to the Governor Genmeral in
Council .to defray the charges which will come in course of payment during the year
eunding the 3lst day of March, 1834, in respect of ‘Census’.”

The motion was adopted. i

DeEMAND No. 66—EMIGRATION—INTERNAL.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:
. “That & sum not exceeding Rs. 25,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Emigration—Internal’."

The motion was adopted.

DEMAND ’TN;O. 67—EMIGRATION—EXTERNAL.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question

__ "That a sum not exceeding Rs. 1,890,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Emigration—External’.”

The motion was adopted.

DmumS No. 68—JoiNT STocK COMPANIES,

i Mr. Deputy Mdont (Mr. R. K. Shanmukham Chetty) : The question
B:

’ in
. “That aeeding Rs. 115,000 be granted to the Governor General .
Council to.d:?: ?:e?hmo:s which *v’vill come in course of payment during the year

ending the 3lst day of March, 1834, in respect of ‘Joint Btock Companies’.
The motion was adopted.
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DeMAND No. 690—MISCELLANEOUS DEPARTMENTS.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:

“That a sum not exceeding Rs. 5,37,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Miscellaneous Departments’.”

The motion was adopted.

DEMAND No. 70—INDIAN STORES DEPARTMENT,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

“That a sum not exceeding Rs. 4,67,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the
ending the 31st day of March, 1934, in respect of ‘Indian Stores Department’.”

The motion was adopted.

DeMAND No. 71—CURRENOY.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

“That & sum not exceeding Rs. 43,390,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1934, in respect of ‘Currency’.” )

The motion was adopted.

DeMAND No. .72—MINT,
Mr. Deputy Presidlent (Mr. R. K. Shanmukham Chetty): The
question is: - ’
. “That a sum not exceeding Rs. 17,66,000 be granted to the Governor Genmeral in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of 'l@mt'." _

The motion was adopted.

.. DeMaND No. 78—C1viL WORKS.
Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:
“That a sum not exceeding Rs. 1,82,33,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Civil Works’.”

The motion was adopted. '
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DrManp No. 74—7$UPEMNNUAT10N ALLOWANCES AND PENSIONS,

Mr. Deputy President (Mr. R. K. Shanmukhem Chetty): The
question is:
-*“fhat a sum not exceeding Rs. 75,227,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 31lst day of March, 1834, in respect of ‘Superannuation Allowances yulul

Pensions’.’" .

The motion was adopted.

DeMAND No. 75—STATIONERY AND PRINTING,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is: ’

“That a sum not exceeding Rs. 35,22,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment durinq the year
ending the 31st day of March, 1834, in respect of ‘Stationery and Printing'."

The motion was adopted.

'

DeEMAND No. 76—MISOCELLANEOUS,

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

“That a sum not exceeding Rs. 6,10,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Miscellan: ."

The motion was adopted.

DeMAND No. 76A—EXPENDITURE ON RETRENCHED PERSONNEL OHARGED TO
' REVENUE.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

““That a sum not exceeding Rs. 6,45,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Expenditure on Retrenched Personnel

charged to Revenue'. N
The motion was adopted.

DeMAND No. 7T7—REFUNDS,

.Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The

question is:

“That a sum not exceeding Rs. 93,25,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Refunds’.

The motion was adopted.
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DeMaNDp No.” 79—BALUCHIBTAN,

‘Mr. Deputy President (Mr. R. K. Shanmukham Chetty): 'The
question is:
""“That & sum not exceeding Rs. 27,25,000 be granted to the Governor General in
Oouncil to defray the char hich will in i {
ending the 3lst dzy of Mucl?,ui&,ui:n remcme‘ﬁ:l&?;‘zng.f"psyment qu the year

The motion was adopted,

DeMaNp No, 80—DBoHI,
‘Mr. Deputy President (Mr. R. K. Shanmukbamn Chetty): The

question is:

- ‘“That 8 sum not exveeding Ra. 42,325,000 be granted to the Governor General in
Gouncil to dufray the charges which will come in course of peyment during the year
ending the 3lst day of March, 1834, in respect of ‘Delhi’.”

The motion was adopted.

DeMa¥p No. 81—AJMER-MERWARA,

* ‘Mr, Deputy President (Mr. R. K. Bhanmukhem Chetty): The
question is: -

t"'.'I’hat. a sum not exceeding Rs. 13,67,000 be granted to the Governor General in
Courncil to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Ajmer-Merwara’."”

The motion was adopted.

DeMAND No. 82—ANDAMANS AND NICOBAR ISLANDS,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:
“«Phat a sum not exceeding Re. 31,60,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Andamans and Nicobar Islands’.”

The motion was adopted.

DeMAND No. 88—RAJPUTANA,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

“That » sum not exceeding Rs. 4,26,000 be granted to the Governor General in
Council to defray the charges which will come in conrse of payment. during the year
ending the 3lst day of March, 1934, in respect of ‘Rajputana’.”

The motion was adopted.
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DeManp No. 84—CENTRAL INDIA.
<Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

" “That & sum not exceeding Rs. 3,43,000 be granted to the Governor Genmeral in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Central India’.”

The motion was adopted.

Demanp No, 85—HYDERARAD
~Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:
. ‘‘That & sum not exceeding Rs. 2,6:5{000 be granted to the Governor General in

Council to defray the charges which will come in course of ;dmyment during the year
ending the 3lst day of March, 1934, in rospect of ‘Hyderabad’.”

The motion was adopted.

Demanp No. 85A—ADEN,

‘Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is: '

. “That a Bum nut exceeding Rs. 7,056,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Aden’.”

The motion was adopted.

DeMaND No. 87—ExPENDITURE IN ENGLAND—HIGH COMMISSIONER FOR
InpIA,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is: L
-~ ‘“That s sum not exceeding Rs. 24,67,000 be granted to the Governor General in
Council to defray the charges which will come in course of J)eyment during the year

ending the 3lst day of March, 1934, in respect of ‘Expenditure in England—High
Commissioner for India’.”

The motion was adopted.

DeMAND No. 88—CAPITAL OUTLAY ON SECURITY PRINTING,

Mr. Depuly President (Mr. R. K. Shanmukham Chetty): The
question is:

“That a sum not exceeding Rs. 1,000 be granted to the Governor General in
Council to defray the charges which will come in course of pa{ment during the year

en'jlil:g the 3lst day of March, 1034, in respect of ‘Capital outlay on Becurity
rin mgo'n . .

The motion was adopted.
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Demanp No. 89—FoResT CAPITAL QUTLAY,

Mr. Deputy President (Mr. R. K. Bhanmukham Chetty): The.
question is:

“That a sum not exceeding Rs. 1,000 be granted to th G in'
Council to defray the charges which will come 16n course of m?ym::;erg::inge:me:'

ending the 3lst day of , 1834, in respect of ‘Forest Capital Outlay’." !

f . Ui : BTy

The motion was adopted. 1 7
DEMAND No. 90—IRRIGATION, .

Mr. Doputy President (Mr. R. K. Shanmukham Chetty): The

question is:

“That a sum not exceeding Ra. 1,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year .
ending the 3lst day of March, 1834, in respect of ‘Irrigation’.”

The motion was adopted.

DeMaND No. 91—INDIAN PosTs AND TELEGRAPHS,

Mr. Deputy President (Mr. R. K. Bhanmukham Chetty). The"
question is: '

“That a sum not exceeding Rs. 16,78,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 19.?4, in respect of ‘Indian Posts and Telegraphs’.’ ,

|
The motion was adopted.

DEMAND No. 93—CAPITAL OUTLAY OoN CURRENOY NOTE PRESS,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is: - N
. ‘;'I‘hat a sum not excecding Rs. 1,000 be granted to the Governor General in '
Council to defray the charges which will come in coumpe of pa,g'ment during the year
ending the 31st day of March, 1934, in respect of ‘Capital Outlay on Currency Note !
Pm”",D i

The motion was adopted. .

N

DeMAND No. 94—CAPITAL OUTLAY ON VIZAGAPATAM HARBOUR.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): < The
question js:

“That & sum not exceeding Rs. 32,14,000 be granted to the Governor General in
Council to defray the charges which will come in course of:payment during the year
ending tga 31st day of March, 1934, in respect of ‘Capital Outlay on Vizagapatam
Harbour'.”’ o ;

'

The motion was adopted.
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DremaNp No. 95—CAPITAL OUTLAY ON LIGHETHOUSES AND LIGHTSHIPS,

Mx. Deputy Presidept (Mr. R. K. Shanmukham Chetty): The
question is:

“That s sum not exceeding Re. 1,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Capital Outlay on Lighthouses and
Lightships’.” .

The motion was adopted.

DeMAND No. 96—CoMMUTED VALUE OF PENSIONS,

Mr. Deputy President (Mr. R. K. Shenmukhsm Chetty): The
question is: :

“That & sum not exceeding Rs. 35,51,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Commuted Value of Pensions’.”

The motion was adopted.

DEMAND No. 96A—EXPENDITURE ON RETRENCHED PERSBONNEL CHARGED TO
CAPITAL,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

“That & sum not exceeding Rs. 1,000 be granted to the Governor General in
Co(?ncnl ﬂﬁ ziileir?ly thtfa l(\:}mr “13:}20}1 will oomemecoum of payment during the year
ending: st day o arch, in respect of ‘Expendit; Ret
oharggd he Ca,pitaly. K , P ; penditure on Retrenched Personnel

The motion was adopted.

J

DEMAND No, 98—INTEREST-FREE ADVANCES,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty). The
question is:

“That & sum not exceeding Rs. 64,563,000 be granted to the G i
Council to defray the charges which will come in course of pa;megzgz:‘:neﬁren;e:'
ending the 3lst day of March, 1834, in respect of ‘Interest- free Advu.nees'.'g

The motion was adopted.

DrMAND No. 99—L0ANS AND ADVANOES BEARING INTEREST,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

““That s sum not exceeding Rs. 5,38,37,000 be granted io the G
Coq:.cxl to defray the charges which will :wme ingcouue of payeme:t"x:{nﬁ?:“;oi:
;:geu;’g't'u.x'o 3lst day of March, 1934, in respect of ‘Loans and Advanoes bearing

The Assembly divided :
(After the bells had stopped ringing.)
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Mr. Amar Nath Dutt: On a point of order, Sir; after the motion was
put the Chair was pleased to observe ‘‘The Noes have it’’ and a divigion -
was not challenged by any Member of this Hopse (Interruption) and so -
I submit that the Chair's ‘No’ is the final decision. ..

Mr. Deputy President @Ir. R. K. Shanmukham Chetty): The Chair’s '
decision was that it thought that the Noes have it: a final decision has -
not peen taken and a division had been challenged. The Chair has yet_
to give a final decision.

An Honourable Member: But they have not challenged it.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Chair
said that it thought the Noes have it ‘and a final decision was not given.
The final decision will now be given. The question is:

“That a8 sum not exceeding Ra. 5,38,37,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1834, in respect of ‘Losns and Advances bearing
Interest'.” “r :

The ﬁxotion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
13th March, 1933. .
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